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MR SPEAKER: I will look into it.
I am not allowing anybody now.
¥Your writing to me is not a command.
Daily 1 receive humireds of letters
from Members. I cannot allow all of
them. I allow some.

I am not allowing any Member now.
I am now going directly to the further
discussion of the no-confidence mo-
tion.

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta-South): You always
allow members to make important
submigsions under Rule 377....

MR. SPEAKER: No, I have not al-
lowed anybody.

SHRI PRIYA RANJAN DAS
MUNSI: Let me make my submission,
Sir.

I am not asking you to relax the
rules. You must consider the impli-
cation of such gquestions being raised
by Members of Parliament. Members
of Parhament raise very important
issues They never raise less impor-
tant 1ssues at all. Somefimes you do
not allow. I have myself moved ten
or twelve burning issues Hundreds
of working girls are being evicted.
They are on the streets. They do not
get food. They were evicted from the
hostels.

MR. SPEAKER: What is this?
Please sit down. Your Committee
has decided that so long as a No-Con-
fidence Motion is there no other ques-
tion will come except this one. Please
coaperate.

SHRI PRIYA RANJAN DAS

MR. SPEAKER: 1 am sorry; 1 am
not allowing. Shri C. M. Stephen.

SHRI JYOTIRMOY BOSU: May I
submit something about the Suger
Commission Report, Sir? The hon.
Minister 15 here. Why are they sup-
pressing this report? It is a very
vital issue for the country. The Mini-
ster is sitting over here. Ig it because
they want to collect funds for the
coming election? Mr. Maurya is here;
ler him say about this. Why is he not
submitting the Sugar Commission re-
port?

MR. SPEAKER: Please sit down.
May 1 mmform you that the Railway
Minister will intervene at 3 O‘lock
and the Finance Minister will inter-
vene at 5 O‘clock.

SHRI JYOTIRMOY BOSU: What
about the point which I have raised?

MR SPEAKER: I told you. Don't
come up like this off-hand and say like
this. By writing to me it does not
mean that you get the opportumity.

SHRI JYOTIRMOY BOSU: The Mi-
nister 1s here.

MR SPEAKER: I told you. ji is
difficult to carty on the House if you
go on like this.

MR. Stephen, if you do not speak
now I will call some other Member.

12.54 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
Contd,.

SHRI C. M. STEPHEN (Muvattup-
uzha): Yesterday I was on the ques-
tion of the railway strike. The point
I wish to make today is this. We are
very clear in our mind and very firm
in our belief that the attempt in the
context of the railway strike was not
to forge a trade union struggle but
was g conspiratorial attempt for a
political subversion and political
overthrow.
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The reason is 8o clear that if it was
a pure trade union struggle, certainly,
an agreement could have been arrived
at on the 30th of April when six out
of the eight demands were conceded
by Government.

But, insteag of that, in order that
the settlement might be scuttled and
in order that the show-down might
be precipitated, the leader of the strik-
ing committee bolted out from the
scene and wired to the International
Centres to say that the talks had
broken down and that they were head-
ing towards a strike. The point here
1s that what they wanted was not set-
tlement but a show-down and con-
frontation that they were after. The
reason was that looking at the politi-
cal and economic scene of the country,
with the prices rising and with the
inflationary spiral moving up and with
the discontent showing up in certain
parts of the country and taking a les-
«on from the developments in Guja-
rat which, according to them gave a
spell of success and, with certain rum-
blings m Bihar with a new found
leadership under Shri Jayaprakash
Narain coming forward, they thought
ihat the time was ripe for them to
strike. They chose to strike at the
nerve-centre of the nation Not that
they thought-possibly they could not
expect 1t—that the railwayment of all
the railways would troop in in res-
ponse to their call They knew that
the National Federation of Indian
Rallways were against the strike:
they knew fhat the Indian National
Congress, with its great moral autho-
rity, was moving against the strike
and they also knew from the past ex-
perience that the rallwaymen would
not tow the line of sabotage wher-
ever the national interests were in-
volved; but, they drew their inspira-
tion from the experience of the loco
strike which took place in 1973 when
out of 70,000 loco men they could call
in only about 4,000 to strike work.
Nevertheless, by thelr campaign of
hatred and intimidation, they were
able, ag days went on, to get more and
more people from their posts. So
much so, the striking personnel gra-
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dually rose in strength to abourt 14,000
out of 70,000 or so. If a mere 4,000
people could create a situation and
could make it appear that the raiflways
were going to pleces, naturally, they
had argued among themselves and
thought that with all the trade unions
combined with all the political parties
behind them they could create a situa-
tion in this country which would lead
to a firstclasg political crisis.

Shri George Fermandes went into
delinum with the future prospects of
the deveclopments and he went to the
extent of saying that the first indus-
trial machinery would come to a
grinding halt and that more than half
the population would be faced with
starvation That was the declaration
that he made,

Now, Sir, with these calculations
they went on. But, unfortunately, they
failed io take intp their reckoning
certain basic factors—the factor that
the N.F.I.LR. with a tremendous moral
authority on the raillwaymen was op-
posed to the strnike. (Interruppions)
They faued to appreciate the taci that
the Indian National Congress was at
variance with them; they underesti-
mated the patriotic sentiments of the
tallwaymen and the nationalistic
compulgsions of the railwaymen who
never faltered in their atfitude where
the national interests were at stake.
They knew therefore that they would
not be able to get the railwaymen in
Nevertheless, drawing from thig ins-
piration they went ahead and, above
all, they underestimated the moral
authorily that the Prime Minister of
India could wield by the warning that
she sounded and by the way she was
able to muster up against the opposi-
tion. I found Mr. Bosu, in anq out,
shouting against the Prime Minister
and throwing filth and fume at her.

13 hrs,

I do not know what he is going to
8ain by that. An Adventurist like Don
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Quixote that he is in politics, I can

understand his mechanics.
But I do not understand why the
Marxist Communist Party is putting
up this ex-corporal of the British
Army, this ex-covenanted officer of
the foreign tea plantations and foreign
firms, thig sort of adventurist ;n Indian
politics, now and then to play the role
as if of a hired clown to throw out this
filth at the Prime Minister. These
allegations deserve no reply at all, and
I do not want to reply to them.

Anyway, when the confrontation
came between the Opposition parties,
the entfir¢ Jot of them, and about a
hundred tiade unions all the trade
unions except the INTUC combined
on one s‘de, and the Indian National
Congress and the Government under
the leadership of the Prime Minuster
and in INTUC led NFIR on the other
side, and we saw what had happened.
It has bern conceded that on the first
day, five lakh workers went on strike
out of 17 lakhs. As the days went
on, in conirast to what had happened
duiing the loco-strike, more and ‘more
workers reported for duty, so much so
that by the 22nd, they found that only
2} lakh workers had struck work.

Then, they came out with g sort of
formula. They created a formula and
then they rejected it. But the wor-
kers understood that they were being
misled. Sand started flowing under
their feet. Disowned\.by the workers
in the railways and despised by the
people of this country and confronted
by the nation as a solid rock they had
finally to surrender unconditionally.
Now, their attempt is to stage a come-
back, andl they are now trying to
scurry back to the stage with a new
slogan and the slogan is ‘Avoid victi-
misation’.

My hon, friend Shri Indrajit Gupta
wag making a point yesterday that
there was some assurance and that
assurance was belng vidlated, It is
for ‘the hon. Minister to say what
sssurance whs there. But with res-
pect to victimisstion there need dbe
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no assurance a. all, becauge it is never
anybody’s policy that there should be
victimisation, Therefore mno-victimie
sation’ 1s not a metter for an assu-
rance. What are the grounds for
victimisation? They say in the first
place. ..

MR. SPEAKER- How much more
time is he likely to take?

SHRI C. M. STEPHEN: About I3
minuteg more.

MR. SPEAKER’ He may'contlnue
hig speech after lunch.

1303 hzs,

The Lok Sabha adjourned for Lunch
till Fowrteen of the Clock.

The Lok Sabha reagsembled after
Lunch at three munutes past Fourteen
of the Clock

(MR DEPUTY-SPEAKER in the Chair]

MR  DEPUTY-SPEAKER: Shri
Stephen to continue his speech.

SHRI C. M. STEPHEN: To come to
victimisation, victimisation hasg got a
very definite concept in industiral law.
One thing is very clear, What takes
place in the due course of law can
never be victimisation. Here the com-
plaint is that there is break in service
of some people and termination of
service of some others, Break in ser-
vice has been effectuated not by
any order; it has been brought about
under a specific rule of the railway
establishment. The rule says that a
strike may be divided into two cate-
gories—Ilegal strike and illegal strike.
In case of an illegal strike, the absence
of the employee concerned is tanta-
mount to break in service and cannot
be condoned without the sanction of
the President. Therefore, automati-
cally break in service takeg place. Now
the only action the Railway Board
can take is to condene it. Therefore,
with respect to break in service, no-
body in his senses can say that there
is an act of victimisation. It is in
the process of law that the break in
service hag taken place. It is for the
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jees concerned to put in their
ﬁ; fof condonatton. What
must do is to permit those em-
ployees to put in their tion

for condonation and mot in the
way. d

The second categary is termination
of service It stated here that the
services of about 16,000 workers had
been terminated. May be correct,
may not be correct. But I am told
that at least 5,000—8,000 of them have
glt in thefr appeal, the appeal has

en allowed and they have been put
back in service, It is for the others
to proceed in due course of law to
put in therr appeal under the pules.
Let not these leaders stand in the
Wway and add tp the ruin they have
already done op thé persons who have
been depending on them.

So much wag said about casual em-
ployees, 3 lakhs of them. I am told
that— only 18,000 have lost their lien.
There is no question of termination
because 1n'the case of the casual em-
ployees i is logs of Lien. Here also
I am told that about 5,000 have been
taken back on application. Thig is a
matter which can be pursued under

that it 1t was an Ulegal strike with
its legal consequences which have to
follow? Onece it takes place, rectifi-
cation must certanly take place.
Rectification cam be had enly if the
aggreived parson comes forward. But
these friends weuld not let them come
farward They want tp come on the

1 with
those who came with applicsgions, 1¢
they take credit for i, it is
business. Maybe they
maryrs, scme terminations to be
firmed, 50 that some more forces
be recruited to their ranks to carry

out their mefarious campaign. Sp,
there iy no questipn of victimisation.

Jegs are given incemtives. I do not
khow whet he means by black legs,
Even if there was no undertaking by
the minister that he would give mcen-
tives I would plead with him

these workers swog in  defence
the imnterests of the country in
of the attacks made on them.

face of grave dangers, they st
their posts to keep the wheels
traine moving. They are not
legs; they are patriots number
this country. It ig not by money
that their service has to be acknow-
ledged. The acknowledgment must

Fpietag

H

them black legs.
muror back tp him?

we asked our workere not to parti-
cipate in it. But Mr. Indrajit Gupta

George Fernandes
forefront with a plumage on his
head, as 1f he was leading the whole
thing But after a few days, his party
declared that the strike 13 withdrawn
and the workers could decide whether
to jomn duty or continue the strike.
What a worderful thing! You ask
the workers to strike and when the

the middle of the stream, he jumped
out of the boat and asked the workaers
alsp to get off the boat. If mobody
went bagk to work at hig behest, it
meang & clesy admission that his fe-
deration does no{ have any hold qver
the employeps. It they went back to
Pange are
the utmﬂhm
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from Mr. Rajeshwara Rac was
beting lesued. Mr  Banerjee who
sofuts smd performs glwmmicky

by the time it
must be clear.

The picture iz that the Railway
Boarg in the strike today had a defi-
nite policy and a definite stand, and
the Government also had a definite
stand, and the patriotic citizens of this
country, the patriotic workers rallied
behind yowu. Let that be the policy
hereafter. That i1s all what [ have to

say.

Before 1 depart from the subject 1
do want to pay a public compliment,
on my own behglf and on behalf of
the workers whom I represent, to the
Railway Board, to the Railway Minis-

the first class strategy with which
they met, [ do not call it a strike but
a deliberate pre-planned conspiracy
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Starting from Shri Piloo Mody and
ending with Marxist Comminist Party
they all jumped into the wafon in
ordgr to protect the bonus rights of
the workers. Shri Pilop Mody is ask-
ing for bonus to the workers !"What
a wonderful transformation! All com=-
pliments to him.

SHRI PILOO MODY (Godhra): I
always maintain that Stephen ehould
also get a bonus.

SHRI C. M. STEPHEN: Coming
next to the Ordinance, let me ba very
clear. I have no apology. Let us
understand the quehtion. What do
the workers want? They want two
things. They must have real wage
sustained and they must have increase
mn wages proportionate to the increase
in the national income. These are the
two principles which should guide the
wage policy of any country.

Now, when inflation takes place and
and prices go up, when erosion in the
wages takes place, we had been re-
sorting to the mechanics of escalating
dearnesg allowance in order that that
erosion may be neutralised. It worked
for some time, but jt cannot work for
all times to come. Of late one thing
became apparent. In economy where
inflation has set in, where inflation has
started going up, in a country where
wages are chasing prices, in an eco-
nomy where price rise is going beyand
control, whatever may be the ad8i-
tional dearness ullowance given, the
real wages would be cagging. This ¥
the dilemma in which the Indian
workers find themselves today. In a
developing coumtry like ours, the old
method of the nnutralizsation of the in-
crease in prices by the additional
grant of dearness allowance will be
no answer to the problem. Some
other answer will have to be found.

Two things are clear If production
is going up, of gourse there is no
problem then. But if the production
is stagnant, if ogainst a particular
quantum of porduction of commodities
more and more muney is given, it is
very clear that with respect to each
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unit of the commodity the prices will
go up, Overnight increase in produc-
tion is not possible. Thercfore, what
should be done is the question. The
answer 1s that consumption should be
restricted. Reference has been made
to black money Certainly, it must
be fought against Assuming that I get
Rs, 10 crores ovcrmight, unless it be
that I uge it for hoarding operations
essential commodities by 10 crores of
1upees can have no pressure on the
essential commodities, essential for the
working class, because I as an indivi-
dual, cannot consume more of the es-
sgential commodiiues than I consumed
yesterday. But if 10 erores are dis-
tributed among one crores of people,
I have absolutely no doubt thal pres-
sure will be fell on the essential com-
modities.

Therefore, the ancwer is two-fold.
One is to incrrase production and the
second is to resliict consumption in
the meanwhile. It cannot be restricted
ty one section only, it has got to be all
round. This blem has to be
fought on a war basis and that is what
is being done.

There is talk of wage freeze. I od
not understand what their concept of
wage freeze is. Increments are allow-
ed, revision of wages is allowed and
increased dearness allowance is allow-
ed. Alj that is asked for is that you
should not consume your increaged
dearness allowance to the extent of
50 per cent. A question can very
well be asked: if the dearness allow-
ance cannot be consumed, what is the
dearness allowance for?

I have two tyles of workers before
me--one is the rash.w workers whom
I am leading and snother is heavy in-
dustry workers whem also I am lead-
ing. The cashew worker gets2 npfor
every 5-point mcrease in the cost of
living; the other worker gets 25 np.
for every point of increase in the cost
of living. Both are workers and pro-
tiucers, producing wealth in the coun-

ry.

Now, the question is whether the
lower paid worker hug got to be pro-
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tected or not. Why should not the
lower paid worker be protected? Im
the Ordinance, there iz clause 14 which
gives power to the Government to
exempt specific categores of workers.
It is the job of the trade unions to
identify thoge clasaes of workers, the
lower paid workers, who should be
protected againay the operation of tha
Ordinance. They should tell the higher
paid workers, “You shall not con-
sume what mere you are getting but
rather put it back so that the lower
paid workers may alsp sustain in the
meuznwhile” The persons who are
fighting against the Ordinance are
fighting for the higher paid workers
Jisregarding the interest of the lower
paig workers. We in the INTUC, we
m the Parliamentary Wing, we indivi-
dually will take up the cause of the
lower pa:d workers and will try to get
protection fcr them against the ope~
ration of th» Ordinance.

Az 1 said, this is a question which
hag got to be fought on a war basis.
Bonus share must be stopped; dividend
distribution must be stopped; searches
must take place so tast black mones
may be recovered and all that. From
different areas. attacks are got to be
a mounted up. In that the working
people also have to contribute their
share so that with respect to essential
commodities, there may not be any
pressure on them ang the prices may
be maintained. This is a step taken in
the interest of the workers. Other-
wise, we should have been caught in a
vicious circle and the Government is
to act on a war footing. The Govern-
ment is taking steps on a war footing.

A question wns ssked: Why an
Ordmance? The Cidinance has got a
psychological impact. It has got to
be done n this manner if the issue
is to be fought np a war basis. There-
fore, with respect to that I compliment
the Government, Not that they issued
an Oridinancs but that they are now
aware of the situation and they are
going all ought to fight the inflationary
danger that the country is facing. That
is a matter 5n which the compliment
is due to the Government.
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My, Indrajit Gupta sarcastically said
that the Prime Minister was a gene-
ralissimo. May I submit, in all humi-
lity, that T for ome and, I am sure,
our party Members are happy and
proud of our generalissimo. That
generalissimo has led us in the con-
frontation wilh Pakistan over Bangla-
Jesh; that generaliasimo has led us
in the fight against poverty and de-
privation in thiz country; that gene-
ralissimo has led us in the confronta-
tion against the conspiratiorial gang
which demonstrated itself in the
railway strike. I am sure, that gene-
ralissimo will lead us to the future of
our dreams 6f socialist India where
equility will prevall, prosperity will
prevail and poverty will be abolished,
I take thig opportunity to reiterate
~ur confidence in our generalissimo,
our leader, not generalissimo of the
type of clumsy clown that led the
Marxist Benches today but the gene-
ralissimo of the dignity determination
courage and vision that we have in
Smt, Indira Ganhi and we reaffirm
our faith in her and our party.

With these words, I oppose this No-
Conﬁdence Motion. I re]-ect the con-
tentions raised by the move of the
Motion, I discard the arguments put
forward by him. On behalf of my
party, I commend {o this House to
eject it outright, reiterating our faith
in our party and in our leader.

MR. DEPUTY-SPEAKER: Ag al-
ready announced, the Railway Minis-
ter will intervene at 3 P.M. and the
Finance Minister at 5 PM.

SHR] PILOO MODY: I do not gee
any reason why they should Rave re-
gerved time,

MR. DEPUTY-SPEAKER:
you are interested.

In case

SHRI PILOO MODY: Kindly al-
lot me time also. I will intervene
at 4 O‘Clock.

No-Confidence
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off ww W At (WTTgR)
e wgww, A oty # wiare
& werm T ¥ wwi v § 1w
ArC-ATT wfevaTe 7 SR /Y s
T wemrey ze ag g § fF gu I 9
favre w3 @Y IR IO oA AW &
frart wrfgy fF a0 3= o fammw
T, e A G A T A
frinft = o7 ag woew ) T & fr =g
T S TR 9T AW
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T ¥ ot feafr der g€ & ood fodr
e g TR & 1| v W
Formrardy & T 7y weneit—rorT FTEET
FTIH—TAT §F T FTH FT ST ¢ )
afe agi Yo ¥ g A & a7 o
W fagre sl feaf dar gt g,
wquwar &1 quuew feard v ¢,
WA &7 qte@rer § O o fad
sTawE & omer & fr o Ty o
ad oix afe gv W o § ord o
o T fn wr o feafr ww fay
frmtwr g€ fiv agt ot #7 wwry § Wi
Tt T KT §, T AR AT AW
WA AT | T R o
¥ 9T g

T W forer ft & 3 iy wEr—
3 v g® w4 9y ?

We want to fight it on a war-footing:
I would like to remind Mr, Stephen
that war is the last resort. When we
have exhausted all gvenueg to solve
the problem peacefully, then only we
must resort to war.

& WY W AW A AT A o
Y IF | R @ g7 e &
e ¥ @ § A o w@e W
¥ a7 g Fawrery # wre ¥ wiferer Y,
FHH WY a3 ?
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fot o dg ke w o o
iy wor T W § ot e

¥ figem™ ¥ & or woee d e
¥ e wywT W aw A fan€

In War it is taken for granted that it

is a fight to finish.

firry g ame g gred i § ) Ao
Faw N2 W, ow g Ifam o
o Foar Tl W ogR W
g ok fex s € M

We will fight 1t on a ‘war-footing.

@ qw T w g fF ogmrey
¥O Teae § | AR qT WMAEd
AT sta A9 &, TW A g iy At
¢ ¥o TerTY @R aa Y § arAawar
g ¥fFT ueT 91 3@ g & 4 AT
e Fafatwm i
AT EE & | W QT AT WrE & Ay —
T AT X AUY T AR ) ey ?
& WO FrET F A7 T FEAE, AW
AL FY AT FE WIE | ST ST T
g adr § W fred f-fw a= &
20 ¥ 30 wfoww ¥ 7 F—wT W
AT F A% W9 A€ AGT TR 4—

“We will hold the price line
wH owW A @y W ?

It was your duty Why did you fail?

g W F T qTE
Y FEdEy wrdr € 1 qm &

T TRT T8 F A7 IANT 3%
& ¥ Pyarcor 81 579 AF N 497 78
qEA & | STo REEIKITH &1 FALY
w4y 7 7% ¥ & fay fw g
AN & X 2 F g ANl dar
&t @ §, st g Sm e d v ey
Farady | 3w Fed qowrr e et ?
T A & T fyawar 9 e e
wr W 8 T W 0w o <@

&, wrr it s e o o §—
wrk vt oF o &2 ek o P
% fo Wi o Wifire T R ? R
g aft TR e 6 gfee Y et
A @ A e 7w Wi S
T o afew war o AT & R
3 ¥ i et S ey ey
¥ vpETC S ? afc g it geT oY
Ty gwT 7 gW W oX A Wy ol ?
afe swet w6 ¥ arg ot 78y @
Ay wgr § ? 78 w7 @M 7 AW AR
T +fr WOl FTOer FoET ¥ SRk
S A1 AT Ay IR g fear ar v
< fawmr 7 @@ wfAme @w & w2
FA & A7 g WA WY Aw@ W
qEfY | HY TS AT F 12 T
& 77 fraw w7 w19 | fawei ¥ oy
FIT Fv &7 wfvror w7 ? fawr
I 9T AAA gHT, i A §9 gur
/T z#7 7 frady w2 1€ wav fady
& TAEY GT 7 AT FATX TR GET
farer wat & =t Fgd & fr o 7 T
A o <gT & 1 =9% F7 777 ey Faey
T8 40, fFT 38 ¥iv wwr 29 T wTMAT
1T Y FT A 29 R 1 ity
100 ¥ 40 a1+ faeg & ot ag S g
2 ST zer aY wegry wew #1290 €Y
frs 1 o & F7 g7 firew & A
4 7 10 ¥ Hi¥ fv 5y § wiow &%
ol .«

They are not holding the price-line;
they are simply be holding the price-
lImne as to how 1t rises sky-high.

TAHY W 2@ @ § I e Qe
¥, g T § | GIOE wem w3
T A TR wfadwas qge wgrar e
1§ WY wridt Ay Y, erdwai @ SR
oY e 7 Fook ah afge | %
WO &, gAT A &fer war feft &
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frsrr ? it ol e ? v ol vt
wy vt wit dy o, W v i A ek g
ATREY | X 2w ¥ vy W W g,
w1y ot mat & afx e o e
Bar %7 ar Iuar W ard e
it | gafeg oo =t wifedtn ag
g § o et wY sroa wf) s Py
arer ag & o wrefr &7 A9 A ¥ W
A WY e 7

‘Maruti’ has beocme a symbo] of cor-
ruption.

% Wigar g €9 §9 A6 A% &)
fiedt 9T #1€ ow AT a7 weST A
e § feg wo g A e fr o 2w
HT S gt 9T fr W /9wy
"™ 3T 7, I7%7 7 U9 &, 7@ WO
T & ax ot afc 35 @nF ¥ fag
g ¥ 9T ¥ ag T & A agr
W FT FAT I T § HIT JgF7
AT JqT@ YW FT AT 9EAT §, T F
A, AR FIAAT T 98 ¥ ITH
TR AT 9war §, wAfTs N
Twg ¥ A qFAT 1 ewfaq AW *
W g wd g & 1 faeg g s
g1 afg #1§ sy smer @ @Y SEa
T 1 e 39 A fae €

qarAw AL gAA T w, Wi
%1 ? A mot famfra &t afg 2=
Ferervarr oY et & ar? T AT A R
A IAET A GY 1 I A ¥ w1y FfATE
£, 9% W8 www ¥ oY e | T K o
TRfedr § W F—gwIT T TH—aA
BV F5 TaT APHT TGT AT o F
P wet wiv @1 & ae W g gy
T & 34 A e & 7wt o AT
TETA HaT S ¥ g {6 ¥ Ppar @
a9 ey § P qm #Y Afefeds frer
war, ¥ g o 5%, vwrgy ¥, www
Awrs | qgt st dafke wr ot 8,

wdter e wr &, wevwr qoft offer-
qafer o7 & % wofere v ¥ ¥ = A
ot AYE O ¢ Y 7 N wrwit o)
i, 3T svavy ¥ gy Y, sfere
wg Wy 8 YgT & ? ardy g % forere
gt v T g W, gEeT &
g feedft ¥ amee wamrg sE—ag
T & 7 R W W g 7 Wy s
¥ W § 7 & 7g 7@ wvew e A
wadr € 7 war, W Ft Ty qxdEm
g T FWT | AN T F w ORCQ
gt & AT warw 7g & i S B
w1t fonirm & ag gz SEwr fime<
7 Fwrar afew S FY T § e
T & AN T AT AT AR WX
ATl wr foarr W wfgg dF &
w6 agr 9T R e @ e
wraret § oY sor e et s
3 ey v T 8, Prerage 8,
orrar gy W ad faar ? s
SraraTAT & w7 ¥ 9g Ao W P g
fegramR A - Fsa A awH
Bw §9 Fraay ? o ot I W wide
frer & &R w1 fadw wo0 IaA!
w9 frpwr A T S WY
TORIE &7 FarQiy 37 FU&T FH9T 9T
frrwer Y ey s 1 afx W R
safer w1 frgw #73 @F F7-A9 AT
Y orrer g o g e @ B ot o
HWY ®T wH frer ¥ @Y W a8
g & e T o §9 s oY
g | ot sife} e freT &, w9
AT A R ST AT A KT 7 H AR 47
§ 7 qfrar wx wf g Raw A 2,
&y A e 2w foar a7 S Adr 2

W Prdewrn e go A I P
oF wXE wr famd wmT s
wer T W e W ¥ Faifen o,
10 Stftrerer 2wt 3 o< 11 Wity ¥
¥, Wi Y dwur < o W4 siferat o



239 No-Confidenos Motwon  JULY 24, 1974

weay wear & 7 P fagre & o wrer-
< & el ¥ wrny wre R Ay 44 9
g AT ¥ T 14 W W | G0 A
¥ ? ) fox tehawer Wil sat  qAEt ?
o w7 ¥ G, I qF gar 1 A
war ¥ gar ? Wl Wt afge &
ZAT | UF ¥F AF A | TH QF @O
o T Arwad WALy Har § WA F
qied WAT d1 AW qW F IWE) AT-
TEANTT FTX AT aviear w3l
WRAT AT T FXA g FEAT fwer 2
afz e ToET §) A FET drvaa St
X T ¥ | wa ew W g A 7
wYE A 7 20 T HANA T F FH
FIT &Y IS G qAE A {247
Qe i ot oY gur afE AIET € 79 |
YT AT AAT FT I F AT A
7= frar &t Saw 7€ T § AT
¥ g AT Bt ol & 1 e g &
FOTTA B o AT Y A § A AwAA
U AT ¥ wE T

o a% g i @ ot
fefafer Fgx W17 @ #1 EW FI9E
FE@ AA § TER | A FIHW
T AT e & fod wfew v &
& g o yEe feex fear ?
T ®r€ qgae fifer 49 & 9 AR
oW T &7 AR 1955-56% W
2,000F0T M 3ET A AFHTS 10,000
FACAF EAMEL | PAT @ISR,
MW BE? IR A TR
FgE AT w2 fr wETag F1 ww
g T & oy A udd | g A
FEEAEATE | AT qT
because of the huge borrowings,
dependence on foreign aid and ever-
mounting taxes T§H W,
FTFT ) W TN T NTEET
JaRfa @ ST F3Ar o @ o2,
§o & T2 W Qolofed & g &
W A it T wed @ Wt g

No-Confidence Motion 240

T W ¥ AW TR v 7
TN W WX T ey g g,
40, 50 QT IET 500 FAT I¥
I A G AR AT AT Y
5,000 FOT T H AT 7 AR
T I ANERTISAL | WG
QT 9T 10 Sfaw &7 F TATH T g
A foe w0 oy § 7 9y arq
SWOTHETE | O 5T aF gRAHE
fefaftem en BT 78 3 a0 aw
w7 qEr ST | wsER ¥ s
feaf =& gadit | wror o afx o
#t amar § 5 e fefafes
FA F AT TE FAWT T T 34 ¥
frat & ™ 9 o ffd | o
&7 gzt For ¥ Hfod | frwgaoT
Arfeer T AT Aw X 9 | faoret o
@ g AR o g F swela
farardy ot &4 &Y Forg ¥ gurAH W@
¢ f5 v Gfgfedr & &0
At ¥ qry at & & A ww A
7 wu} ¥ art § fr a5 ey 3w
# fo A swrAT Afed oW w1
TRAT®E | 79 F5a ¢ et aw
faroreft & oY, g aTeT AT )
ot ¥ wry a9 5y & g o faeare
foFar o @y & a8 T T qwaT |

oGt qfw & faacowr T oI @
T AT % T it & foraor w w1
wag g * o # fawr
afg@ ar A A faer @ 7 A7 Famad
tag T St qrar fs Far wgr &
frrortt agr &y wfw wre A A R
7z fasft i fram w7 i &Y
watar % @ ¥ s, WX Wiy aw
A v R S e wa fesdt
7 sfra@rarwra@ r?  ofew
Ty Y s, 59 Frgre ®Y gy e
frar 1 Rex aiferdt # A q ) ol
wWarfrd 1 Y wm wR e
&, FAT AT AT, qT W THE 6T T



AT No-Confidence BRAVANA 2, 1888 (SAKA)

Motion

§, weerdiy wr waver wvar § ot vk 2
e Ry aferoe ey
et finefy oy e B T &
fadiay ot ¥ awfer o w1 wew
werran, afier o &% fisw & wwfer
T & e Ay PR | e v e
e Yot wg A 7@a &) qfr
FUTT T FAWR A wwww, i faerer
ot fear, O SO # AR A
far | O3 SURY & fodr oY wrAEE
o § wwreE §, 9 T
wgr o § B fre® gu s & &nr
ORI wY ¥ AH | Afew € A ¥
wT w7 & Wit gy 7@ 9w,
qrr, fawelt s o-ddfae & I
urdft &, frg w1 w9 waw T w0
& w7 g et g T wAT ?
afs w9 # fasrw Fm & @ TH-
wwa o g wifgy 1 odr fawde
wfaw feafr & o wreedt &er v &
ar for waq T IEH FEATH HAT
qeft & 1 W o ¥ T w@T

T FHITE o gEArS wer g A
s dl ¥ v ¢ OF A 9T wfe

fqrgag s
the way in which the stirike was
handled

q€ AT FHATQ §, W AW & amfew
iR gT a Qrawd & (fer AR
Ferar fr g Ay afrac s g, ¥ 7w
FT #a FAT g, fmg oA & s
FFEE g FETE T AW
A T Y FT 9 @ T fwww ?
der AT 7w & fad v Q9
warnfrgmed « fw Sy @
gEATH OT AE X IF  AAS W A
goaTa X v 38 fewemaw | dmaa
¥ oz e Y gt waft & Rw W
arfeE wrt FeT & 1 WX ww
F@ &7 Ao X whwec d, W@
sHAsA TN wfecd | &
& gfeas & fardr wy a=x fear | o

No-Confidence 242
/  Motion

N I AW W @, @R WA A
e o wgd & 65 ogt aw A w7
e § & o 3§ % @fwre ﬂqg
"X = wAT Qo fto wwf St &
FroororN s fFaids §

ar fiee geaw W w0 fefarw s
g ? frarwi & fwfadr et 1972

#wr ok, S R R W A fear?

FEFE T GEIT 7 AN TF GEIWT &
were & 9T fow o gf faams
&9 s daz faurw e Afeg fiear
W 15997 aF w19 B gAq  fagr

dfFr e angadt fmn 6
et v w1 frog 15wk w1 fear
av aat gy ¥ W afw g

F dor i 5g@ § fr x@

@ AT Frag ¥ eETT B

T AT, TR ATRY XX W WY

a#r Wn? e gt amgw wr 12 Kfer

w3 & R o g @y g
Forg & Frat et o, WK e 7 e
W M FAT R Aw ST T
o7 | firrg Su wgd § fr2 v My amaf
are g frrag sy fe ¥ wrr
¥ ¥ grlr ¢ fog o avd wx WS
I @8 s agE wF qat
T a A Wiy | Af Qo  FF 9T
ARSI AR AT ¥ e 3
w1 wTadwT § 7 oo s g dfi
FRffrar s samr A AN gw e
TR, ATAL | AT &7 8 33

sferee Y a1 Ay, arfedET wrogE
& A A, 1 wa FrfeaHT A HF TH_T
TATHT A A A A HICHAT AT ALY
B\ ST, ag Y @, A 9 WY WY
e ¥ wga & f5 833 wfwm

Y T, 8 fHC g OF 7T FIW AWK

oY wY A Arew A AT Wigy

a1 wgy € fie ok STl e 9%
wdr &, g e 76 6 geare | afrag
s oy gware swE X Prarelt f



243 No-Confidence Motion

mwﬁ1ﬁﬁﬁmizoomﬁﬂ
w‘tkﬂmﬂrﬂw AT I
o oy mmmmm
vorrd, wo ¥ (30
g & 4@ mfs ¥ e
qe gt f o 2 envdey Wi i T
&:Wﬁ!kﬁ'&ﬁ'l

He absented himself from the meeting.
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MR. DEPUTY-SPEAKER: I have
been requesteq by the Whip of the
*Congress Part; to allow each speaker
Irobm the Congress Party 15 minutes.
I hope they will keep that in mind.
I shall co-operate by ringing the
Dbell....

BHRI DINEN BHATTACHARYYA
{Serampore). How many speakers are
there from the Congress Party?

MR, DEPUTY-SPEAKER: Why
does he not gllow me even to finish
my sentence? I shall co-opecrate by
ringing.  (Interruptions). When
men are troubled, certainly it is
trouble erough, and when women are,
1 do not know what to say. I shall
co-operate by ringing the bell at the
right time.

oft wieffx gty (wmoeEE )
AT AW g AT F SR O
v R YN T W AW T OgE™
g fFr W ww W wiew
it woefifas feafa & 3 €1 FT
wr &1 W FH SN ewr w fafa
g oo st qgi Mk @, ST N
qmfedi & safaraf e of o
€@ XW F7 iR 6 A ¥ wEEw g
& wwar & fF 3w ¥ i s WY
feafer &, wgmrd wdt gk}, qEenf d
¥few K ag v freare & wg g G600
g ixtwvrwam RN oawar § &
T ST T S AW qW ¥ e
wgre et AR, awr wefer
witfdf v g et W o @l
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THE MINISTER OF RAILWAYS
{SHRI L. N MISHRA) Mr Deputy-
Speaker, Sir, first of all, I owe a
word of apology to the House As you
know, the question of rallway
was discussed during the last
both in tHis House and in the
House 1'was looking into the
this motning arid I could caleulate

shihi
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the Lok Sabhg discussed it for 173
hours and the Rejya Sabha discussed
it for 63 bours, that is, for 24 hours
the Parliament discussed the same
subject. Naturally, 1 cannot escape
repetition ang it is just possible that
I might have to repeai the some of the
old points that have been mentioned
in the House.

There is a iundamenta] difference
in thunking and in approach between
the Opposition and ourselves, They
call it a labour strike. I dg not call
it.a labour strike. It was not a trade
unuion dispute. I say, it wus a political
adventure planned by polhticul adven-
turists who wanted to cripple the
economy of thig country and to para-
lyse this Government. According to
their calculations, they thought that
the industries would get closed, that
there would be no movement of food-
grains, that there would be no move-
ment of coal and that there would be
closure of power houses All these
things were behind their move. There-
fore, we should not treat this problem
as a trade union problem.

Earlier, we thought that it was a
trade union problem, We set up a
Committee. I ‘'myself joined the Com-
mittee’s deliberations, Out of eight
demands, six demands were conceded.
In the past, I had comething to do
with the trade union working and
industrial relations. Any union which
wins six points out of eight points
will be happy enough and it would be
a great victory for them. But this
was not acceptable to them. Mr.
George Fernandes thought that he
must win all the eight points. Only
twg points were left. As Mr. Chandra.
jit Yadav said, one was the question
of bonus and the other was the ques-
tion of parity of wages with the public
sector. These two points were obvi-
ously, with the present economic
crisis. impossible to be met. It iz not
that we said, we were not going to
have any discussion. But there were
diffirulties. We saig that these could
not be implemented at that stage be-
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cauge there were already many com-
plications and we had already the
problems arising out of the Pay Com-
massion’s recommendations. It was
not possible for us to accept, ‘This
was the situation when the ctrike took
place. And what happened during
the strike? Thig strengthens my argu-
ment when 1 say that it was not a
trade umon dispute Large scale vio-
lence took place. Officers were beaten
up, workers were inlimidated, fires
were dropped, the dedicated workers
were thrown on the streets, their
children were beaten up and their
familics were teriorised. In no trade
union atrike such things take place.
We have known of many trad. union
strikes Only yestérday Mr. Jyotirmoy
Bosu was talking ol the coalmen’s
strike in Great Brilsin and the result
that followed, ie. the fall of Mr.
Heath's Government Here it was @
'much bigger struggic. Perhaps as I
was told this morning by my senior
officers, nowhere in the worldg labour
agitation had taken such a big dimen-
gion. Thig kind of struggle was really
difficult for the Government to handle.
But I must compliment the administra-
tion, the State Governments, the
policemen and all my senior and junior
officers and the railwaymen who stood
firm to their post. Out of 17 lakh
workers that we have on the railways
—14 lakh permanent and three lakh
casual—5% lakh workers did not go to
work. This happened on the 8th. By
the 27th, 3 lakh people came and
joined the work. Therefore, only two
and a half lakh workers out of 17
lakh workers remained outside and
did not come to join duty till the
strike was called off on the 2Tth.

1 would like to narrate some of the
incidents that took place. Thig is
only to prove how these organisations
have behaved themselves during this
period. It is very easy to throw mud
on Mr. A. P. Sharma or Mr. Stephen,
but I must say that their organisations
stuck to work. They realised the
gravity of the situation. The food-
grain gpecials, the coal spscials and
other essentia]l commodities were loopt
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motinf muth betaune tf the coopera-
tion that we got from these Unions.

. 1 may tell you what happened on
the 16th April. The strike had not
taken place at that time, On the 18th
April, in Western Railway, Bombay,
in Car Shed two ‘motormen were
beaten up, tarred gnd strung up with
chappals. On 17th April, 1874, South
Eastern Rallway, in Kharagpur, the
District Mechanical Engineer (Power),
Kharagpur Division, when out on
inspection of the loco shed wse ghe-
raoed and assaulted and he had to be
on medica] leave, Op 22nd April, in
the Western Railway, the Chief Elec-
trical Engineer went to inspect the
Car Shed, Bombay. As he walked in,
he was surrounded and pushed and he
fell down; suffering from such an
assault, he registered g police case.
On 25th April, in the Eastern Rallway,
the District Mechanical Engineer,
Danapur Divislon, while on inspection
of the Carriage and Wagon Depot and
sicklines at Kiul wap beaten up by a
fitter and two others, On 3rd May, in
Madras, a procession of the Southern
Railway Mazdoor Union, affiliated to
AIRF, entered the office of the Metro~
politan Transport Project and man-
handled some of the officers and staff
and under threat of assault forced
some officers to join the procession,

Then again on 4th May, 1974, on
the Central Railway a loco foreman
in (VT) was assaulted and had to be
removed to hospital.

Then, ggain on the 5th May, on the
Eastern Rallway, a driver of Sealdah
Division, while working a train sus.
tained serious injuries to his nose and
eyes due to stones throwing.

7th May, 1974: Eastern Railway—
Two electrical engineers were assault-
ed at Jamalpur Workshops, They
suffered mninor injuries,

Bth May, 1974: On the Easiern Rail-
way; - at Moghulsaral, u large mob
~went in.batchey to important locations
. ke joco-sheds,: dieselshed, electrical
1125 LS—8

oti
thed, yard, statiem guperintendent’s
affice and the Asstt, Statien Master's
office etc., and pulled out the loyal
sta¥f and beat the dedicated staff in-
discriminately,

On 10th May, 1974; On the Central
Railway, between Bandg and Jhansi
section, a gangman while on duty
was not dead. ... (Interruptions)
Shastriji, I will come to Jamalpur
also, Please do pot worry,

Then on 13th May 1974, on the
Central Railway, the Asstt. Station
Master (Suburban) Bombay V.T, was
stabbed while on duty.

On 15th May 1974, on the Central
Railway, at Agra, one Movement
Transportation Inspector was assaulted
at about 23.00 hours, with sticks and
fists leading to fracture of his right
arm.

On 18th May 1974, on the Southern
Railway, a tinker at Avadi, sustained
burns on his face, chest and knee-
jointg due to miscreants pouring kero-
sene oil angd setting his clothes on fire.

This is how they have Lehaved. I
will ask these peaple to tell you whe-
ther it s permissible under the trade
union law. Ig it a trade union dis-
pute? Some of the workers..,.(In-
terruptions) I will later on come to
sabotage cases. I am only trying to
prove that it was not a trade union
dispute, It was an illegal sirike. It
is a mild expression to call 1t only an
illegal strike, It is much more than
that—a conspiracy or whatever you
call jt, but it was pever a labour dia-
pute and to meet that, we had to take
very firm and severe measures and I
will say that if such a situation again
arises, we will have i act stronger
still. ... (Interruptions).

The strikers ang their followers did
not gtop with violence....(Interrup-
#ons). They attacked willing workers
and resorted to extensive sabotage,
without the least concern for the
safety of the traveling public. There
werg 53 cases of sabotage on the
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railways and other attempted
ones, That is why they dig not get
the support of the public. 1 again
tell my trade uniop friends that be-
cause of these activities you lost the
public support If you had conducted
the sirke on trade umion lines, you
would not have lost the public aupport.

Then, Sir, I come to the question of
victimisation. S§hn Indrajit Cupta was
very very vociferous about victimisa-
tion He was telling that there were
large-scale victimisations Before I
come to that, he said that there were
a large number of evictions The
actual number of staff who have been
evicted from their quarters is only 34
and of them 32 were employees who
have been removed from service for
various offences but they were given
the quarters and they came back

Then, with regard to disconnection
of electricity and water supply, no
disconnection has taken place and if
this is the infoimation that Shri
Jyotirmoy Bosu has received from
somebody, it is not correct No dis-
connection has taken place

Then, about the question of break
in service, I said ‘No work, no pay’
The only thing I said in Calcutta as
also in Delhi was thig that the rail-
waymen are llkke members of my
family and what 1 did say was that if
they have not worked and if they
were absent, they could not get the
salary There will be break in service.
This cannot be helped On these
points there cannot be any question
of compromise at all The opposit'or
only creates confusfon and they take
the time of the Houze unnecessarily
Those of the people who have mnot
done their work will not get the salary
for the period of their absence Tet
me make it clear ¥For that absence
they will not get salarv and that will
be treated asa break In service On
this point we will not comovromise, We
do not want to hide gnvthing: thelaw
1s verv clear If thev want they can
g#n to the Library and see for them-
selveg what Yreak in service means
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S50, we cannot compromise on those
points at all.

They oaid that lakhs of workers
have been arrested. I am coming to
the figure, I want to tell you how
many railway workers have been
released alsoc. The total arrests were
19,883 The numbers who were
released were 19,205 upto they 17th of
July That is to say 878 people are in
prison today, and, not more than 400
to 500 persons under MISA are In
prison Number of staff who have
been taken back to work is 15,000
against 19,000 The number of rai'-
way staff convieted is 1,005 In
1espect  of number of rail-
way employees who have been termi-
nated, their number iz 16,740. The
number out of this which has been
remstated is 4,928 Regarding the
number of casual labour—don't con-
fuse this with the regular workers—
the casual labour who are discharged
is 18,500 aproximately, Those who
have been taken back subsequently
comeg to about 7,000. The number of
staff who will have break in service
will come top 25 lakhs. Bregk in
service doeg not mean losing the job
Thev will get the other benefits ete
apart from break in service. They
will not loge their jobs, as T have
alreadv pointed out Their number is
25 lakhs

The other day I was agked about the
loss to the railways, In terms of revenue
loss to the railways In terms of reve-
nue loss to railways thi would come
io Rs 60 crores But the loss to the
nation would be in the neighbourhood
of Rs 800 crores. It means ten times
loss to the nation at large. So, I sald,
this would be loss to the nation to
the tune of about Rs. 600 crores.

There is no question of victimisa~
tion at all, Except those who have
been convicted all others will be taken
back and they have been taken dack,
When they say large.scale victimisa-
tion, I would submit, there have been
no vietimisation at ait; this is only the
sort of which they gre
carrying on and T will give ahy num.
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I must pay my tributes to the dedi-
cated workers who have stood by us
in dificult yimes. In reapect of them
we have done the following. We have
given them advance increments. The
number comes to 94,551,

But, there were 2 lakhs of workers
who had been given gdvance jncre-
ments, We have also given cash
award to the extent of Rs. 30 lakhs.
We have given employment to the
wards of the dedicated workers, About
2,000 people have been given employ-
ment. As regards reinstatement, their
number ig 4,002. It is a continuous
process. This will go on. Those who
stood by us would get due apprecia-
tion gt the hands of the Government
and the Rallway Administration will
ever remain gratefu; to those who
have stood by us in difficult times.

About the casual labour, I do not
want to say in detail. If the hon.
Memberg want, they may refer about
them in the Library, There was a
question regarding police excess. I
would like them to give a specific
instance where there had been police
excesses, Our reports say that there
has besn no police excess. I would
like them to give a specific instance
of police excess if there is any and I
would look into it T have no such
information (Interruptions)

What ig the gituation to-day? 'The
situation to-day is that there 1is
normal functioning of the railways
going on, But, the trade union leaders
are going round to create problems:
they are moving about and addressing
meetings and trying to rouse the
feelines of the workers. T would
anneal to the leaders not to exploit
them anv more because it would be
the rallway workers themselves who
would suffer; they should see the
Teason,
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S0 far asp we arg concerned, as I
have already stated, out of so many
demands six demands have been
conceded, The Prime Minister was
gracious enough to order the release
of al] the trade union leaders uncondi.
tionally, All these trade union leaders
were released unconditionally without
putting in any condition,

Now, I would say something about
of what Mr. George is doing. Shri
Indrajit Gupta might not he knowing
that. I would like to read the text
of his speeches that he made. This
is what Mr. George is doing. He was
addressing a rally at Bombay on 30th
May, 1974. He asked them to bhe
prepared for another struggle. This
is number one. Mr. Fernandes told
the press men at Bombay the same
day that the railway strike was called
to give a respite to the striking people
for launching another struggle,

Subsequently, addressing the work-
ers at the Kanchrapara Reilway work-
shop on June 5, 1974, Mr. George
Fernandes advised the railway men
to resort to local aeitations under
which the emvloyees in the workshops
would observe nen-down and tool
down itrikes if their colleagues were
victimised On June 17, at Poona, he
called uoon the raiflwavmen to be
prevared for another <how-down with
Government within six months and
warmed the Government that norma'cy
could not be restored completely...
(Interruptions),

SHRI S M BANERJEE (Kanpur):
Mr. Deputv-Sneaker, Sir, T now rise
on a point of order.

MR. DEPUTY-SPEAKER. What s
your point of order?

SHRI S, M. BANERJEE: Hs is
quoting here—not from the statements
which Shrl Fernandes made. {Inten.

ruptions).
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SHRI D. K, PANDA (Bhaujankgar):

Why don't you have patience? (Inter-
TupLIORS).
MR DEPUTY-SPEAKER: Order,

please. I am hera to heap his point of
order Why don't you allow me even
to hear him?

SHRI S. M. BANERJEE: Let me
know whether the hon. Minister has
quoted it from the press statement

MR. DEPUTY-SPEAKER: What is
your point of order?

SHRI S, M. BANERJEE; My point
of order is this. Ig the Intelligence
report ‘'made available only to the
Minister and not to the Members?
(Interruptions) Kindly hear me. If
he really thinks that he can quote. I
have also got a secret report from
which I can also quote. (Interrup-
tions),

MR DEPUTY.SPEAKER: Mr.
Banerjee, you are now making a
speech. This ig not a point of order.

SHRI 8. M. BANERJEE: That re-
port should also go on record,

MR. DEPUTY-SPEAKER, What s
hin point of order?

SHRI S. M. BANERJEE: My point
of order is this, Quotations from books
and quotations from various reports
including press reports can be given,
but. in this case, the hon. Minister 1s
quoting something which he knows or
Mr, Bery knows but nobody else. If
he ¥1 quoting it, let him lay i1t on the
Table of the House, gnd we shall
verify it if necessary from Shri George
Fernandes who 15 outside the House.
Kindly give your ruling on this Other-
wise, I have got a secret report from
which also 1 can read out.

SHRI SEZHIYAN (Kumbakonan):
The hon. Minister iy quoting from the
speech of a person who is not a
Member of this House. ‘The House is
entitled to know the source of the

speach or guotation; in fact, we should
have not only that but the full text
of the Speech should pe made avail-
able to us

SHRI C. M. STEPHEN: Under what
rule?

SHRI 8. M. BANERJEE: Mr. Fern-
anades Is not here to defend himself.

MR. DEPUTY-SPEAKER: He has
made his point already.

SHRI SEZHIYAN: My point is that
not only the source should be dis-
clesed but the entire speech chould be
made available to us because it is quite
possible that he may be quoting him
out of context,

SHRI PILOO MODY; There is one
more point, SBir. He should also tell
us when and where he fabricated it.

ol %q fwad  (wmT) @ ST
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s fF oW ...

MR, DEPUTY-SPEAKER: Is he
speaking on the same point of order
or is he raising another one?

SHRI MADHU LIMAYE: I am
reising a pownt of grder under rule
368.

MR. DEPUTY.SPEAKER: Let him
kindly git down. If it relates to the
point of order already raised by Shri
Banerjee, I am prepared tv hear him
before I give my ruling. But if it is
a different point of order, I cannot
hear him at this stage,

ot vy Fernd : & woar sraeqr wr
TV T U AT & Wt wEw
& e fie s A wwardl ¥ W
v Ed e go e ) e
wrre do wtfo #re B ¥wx @ #
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MR. DEPUTY-SPEAKER: I have SHRI MADHU LIMAYE: If he is

seen it. quoting from a newspaper, we have

SHRI MADHU LIMAYE: The rule
says:

“If a Minister quotes in the House
a despatch or other State paper
which has not been presented to the
House, he shall lay the relevant
paper on the Table;”.

SHRI C. M. STEPHEN: Let him
read the proviso also, The proviso
says:

“Provided further that where a
Minister gives in his own weords...

SHRI MADHU LIMAYE: Let him
not teach the Mimster. Let me for-
mulate my point of order...

MR, DEPUTY-SPEAKER: Let us
understand this very clearly that
when a point of order is raised, it
is the duty of the Chair to hear and
to give a ruling on it. So, let hon.
Members allow me to hear him fully
before I give my ruling.

ot g fema : Iaremd wg,
eafr w7 7 9gy g fefre d @
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AN HON, MEMBER: You should
listen to us also.

MR. DEPUTY-SPEAKER: ‘There
is no need for it. The point is very
clear. I do not think the Minister
ever said that he was quoting from
a State paper, He never said that.

SHRI MADHU LIMAYE: Where-
from is he quoting?

MR, DEPUTY-SPEAKER: It is up
fo him now to may.

nothing to say,

MR. DEPUTY-SPEAKER: I said
this 18 the impression I had that the
Minister was not quoting from any
State paper. However, nothing pre-
vents him from saying whether he is
quoting from a Biate paper or not.
It is up to him,

SHRI L, N, MISHRA: I will say
like this (Interruptons). I am not
quoting from any intelligence re-
port. This much I can say; more
than that, I cannot say (Inferrup-
tions).

MR, DEPUTY-SPEAKER: I am
only concerned with this limited
point that if a Minister quotes from
a State paper, he has to lay that
paper on the Table of the House, I
can uncerstand 1t if he says that
it is against the public interest to do
so. but I do not think he made that
point,

SHRI C. M. STEPHEN: With your
permission I would quote the se-
cond proviso:

“Provided further that where a
Minister gives in his own words &
summary or gist of such despatch
or State paper, it shall not be ne-
cessary to lay the relevant papers
on the Table.” (Interruptions).

MR. DEPUTY-SPEAKER: Do not
get excited, Why don’t you listen
to me? This proviso docs not arise
in view of the fact that the Minister
said very clearly that he was not
quoting from any State paper. He has
said that very clearly, Now mem-
bers of this House arc making refe-
rences to so many other things...

SHRTI A. P. SHARMA (Buxar). Shri
Banerjee has said certamn things
which should be expunged.

SHRI S. M. BANERJEE: I want to
say that Shri Sharma was
against the Railway Minister. He is
alwaye doing it. .
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SHRI A, P. SBHARMA: Nonsense. “
MR. DEPUTY-SPEAKER: Why Fi5'a legitimate activity,

don't you allow me even to give &
ruling on this point of order? In this
House, members come forward; either
they quote from newspapers or they
mention things that have come to their
knowledge. It is up to other members
to repudiate them and say that it is
not correct. There is no point of orde:
in this. Please go on.

AN HON. MEMBER: But he should
indicate the source.

MR. DEPUTY-SPEAKER: 1 think
it is a well-established practice that
1if members do not reveal the source
of therr information, nobody can com-
pel them to reveal the gource.

SHRI SEZHIVAN: Let him say that
he is not willing to give the source,

SHRI K MANOHARAN (Madras
North): It 1s between the Minister
and the members.

SHRI PILOO MODY: He is not a
member; he 18 a Minister,

SHRI SHYAMNANDAN MISHRA
(Begusara1): In the first place, you
should be pleased to consider whether
it 18 only an intelligence report which
constitutes a State paper or there
are other papers which may be in-
cluded under the head ‘State paper’
The hon, Minister has said that it
8 not from an intellgence report
We agree with him; we grant that
to that extent it 18 not a State paper
But that 15 not » limited thing to
which a State paper can be consder-
ed because there are other papers
which cen be included under the head

‘State paper’ He has not made it
clear, .

Secondly, if the hon, Mimster 15
quoting even from a newspaper, he
has to give the reference so that we
are able to put it in proper perspec-
tive and understand the full importi
of the statement he i making, Other-
wise, how are you going to do justice
to the person? I may submit at the
same time that whatever the hon
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18 trying to convey is noth-
g objectionable. The right to strike
After all,
what is he stretching before the
House?! He has only asked the wor-~
kers to be ready for this. Is there
anything exceptionable about it. Is
there anyhing objectionable about it?
It is a legitimate activity. I do not
think he really understands the im-
port of his statement.

So would you kindly make obser-
vations on these two points., First,
whether a State paper is himited to
any ntelligence report or there are
other papers in that category. The
Minister must state categorically whe-
her it is from a State paper or not
Secondly, if he has produced the
statement frora a newspaper, he has
to refer to the newspaper so that we
are 1n a position to Judge whether 1t
is the right kind of statement or not,

SHRI S, M. BANERJEE. This is
a very serious matter, In future, this
is going to decide as to what 18 go-
ing to be the procedure because 2
member challengey

SHRI C M. STEPHEN' Aie we on
the same point of order? Are they
going to challenge your iuling which
has been given?

MR, DEPUTY-SPEAKER
not the way to proceed

Tnis 15

SHRI 8 M, BANERJEE. Do not
bother about Shri Stephen

MR. DEPUTY-SPEAKER' 1 am

just clarifying a doubt in the mind
of Shri Stephen,

The Miruster has saad it 13 not
State paper.

SHRI SHYAMNANDAN MISHRA"
No; he has only said it is not an in-
telligence report.

MR, DEPUTY-SPEAKER: I have
heard him clearly saying it. He may

repeat it, if you have any doubt about
it.
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fer to certain things that have come
to their knowledge, those things are
before the House and other members
can repudiate them. I have also

If they make a statement
all respomsibility, they are respon-
sible for it and other members can
repudiate it and it is for the House
to come to a decision. But Mr, Mis-
hra has raised rather a fine point.
What is a State paper. 1 do not
think we can define it here in a huff.
The minister has said it is not a State
paper. I think you also said it 1=
not from any newspaper?

SHRI L. N, MISHRA: Most of 1t
is hased on newspaper reports, But
he has also addressed press con-
ferences, public meetings, etc, These
are the reports from which I am
quoting, not intelligence reporis

MR. DEPUTY-SPEAKER: When
you address public meetings either
the newspapers take that up and re-
port it or even members of the
audience can tell a person that such
and such a thing has been said,

SHR] §. M. BANERJEE: He 15
trying to accuse a person who is not
present in the House. In future, I
may quote serious charges and I
hope you will not expunge it

MR. DEPUTY-SPEAKER: [ think
no other person has been done so
much honoup in this country, If the
Minister has spent a lot of time on this
genileman, 1 think it is an honour to
him. Why sre you objecting to that?
Let me finish this point of order, be-
cauge Shri Mishra has raised a point

No-Confidense 270
Motion

SHRI PILOO MODY: We are with-
drawing it. Let us carry on.

MR, DEPUTY-SPEAKER: It is not
a Btate paper, So, that question does
not arise. The Minister says that he
is not bound to reveal the source, If
the point is being withdrawn, the
question does not arise,

SHRI L. N, MISHRA:

“George Fernandes told a press
conference at Ahmedabad on 18th
June that the railwaymen would
prevent return to normalcy through
localised actions,

[Addressing meeting of railway-
men at Jodhpur on 8th July George
Fernandes incited the workers by
stating that 90 per cent of the wage
earners would be forced to miss a
meal everyday because of the curbs
imposed by the Additional Emolu-
ments Ordinance, George Fernandes
exhorted the railway workers to
oppose the Ordinance jointly with
employees in other sectors of in-
dustries.

Addressing a meeting at Abu Road
on #th July, George Fernandes ap-
pealed to the employees, the youth
and the masses to unite and launch,
concentrated efforts to dislodge the
present government which has fail-
ed to solve their problems.

On 13th July at Calcutta, George
Fernandes called upon the rajlway-
men to start preparation for launch-
ing a massive movement if their de-
mands were not conceded,

On 10th July, George Fernandes,
addressing a meeting -at Palanpur,
appealed to employees to join hands
with the youth in order to counter
the anti-people measures being
taken by the Government and quot-
ed the exgmple of the recent egita-
tion launched by the students and
youths of Gujarat , , , .

At Mugalsaral Station, Shri
George Fernandes exhorted the rail.
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way workers to go on strike. Ha
stated that 1t was impossible to get.
the demands fulfilled without go-
ing on strike. He also stated that'
the Government cannot suppress the
strike with force. He also stated
that if any worker would not parti-
cipate in the strike, he would be.
finished before the fresh strike be-
gins."

I will deal with one more point be-
fore I resume my seat. Shri Jyotirmoy
Bosu said that there is one golmal in
the distribution and allotment of coal
wagons, Here I may state that
the railway do not allot wagons to
anybudy directly. In order to keep,
the records strmight, I will read out}
the procedure for the allotment of\
wagons for coal. The distribution of]
coal to different consumers is based on
a programme sponsored by the dii-
ferent Ministries of the Central Gov-
ernment, State Governments and{
other authorised agencies. The rail-
ways allot wagons in accordance with™
these sponsorcd programmes received
by them. For instance, the coal Con-
troller programmes for the movement
of coal to diffcrent steel plants as also
for the bard coke, The Linkage
Committee consisting of representa-
tives of the Ministries of Mines, Rail-
ways, Irrgation and Power and In-
dustrial Development make out pro-
grammes for movement of coal from
different coalfields to power houses
and industries, Movement of steam
coal to industries and of soft coke etc.
are sponsored by the State Govern-
ments and other bodies authorised for
jssuing such sanctions, State Govern-
ments also sponsor the rake pro-
gramme for the movement of brick-
burning coal to different areas in the
States and determine the priority to
be observed in the allotment of these

rakes,

The actual daily allotment of wagons

for mpvemant of eeal lzlnn ihene
appraved programmes {s done by the
Joiat Director, Cosl, in the case of
Bengal-Bihar voalfields and hy other
sub-a)lotmant offices in respect of owmt-
lying flelds, observing the priority laid
down by the State Governments. So,
the reilways do not allot wagons on
its own, as I have said earlier. I am
r:eally surprised wherefrom Mr, Jyo-
tirmoy Bosu got this baseless informa.
tion, I refute and deny the allega-
tion, (Interruptions),

SHRI JYOTIRMOY BOSU: I de-
mand a probe into that, Why is he
afraid of facing a Commission of In-
quiry? 1 have heard a part of what
he said. It is far from convincing.
Let there be a Commission under the
Commissions of Inquury Act to find
‘_mt Mr, L, N. Mishra's conduct start-
ing from the Xosi project and Bharat
Sewak Samaj till today. This allot-
1‘:nent of wagons has become a nauseat-
ing thing. Everybody knows that Mr.
L. N, Mishra goes round the country
to collect money.

SHRI L, N, MISHRA:
yet finished.

1 have not

In the case of Programme Traffic,
such as, foodgrains, fertilisers, cement,
raw materials to and finished pro-
ducts from steel plants and petroleum
products, etc., advance monthly or
quarterly programmes are drawn by
the user Ministries or by the Food
Corporation of India or Stale Govern-
ments or the Steel Plants, etc., as the
case may be, in conjunction with the
Railways. Day-to-day supply of wagon
is done by the Zonal Railways accord-
ing to these approved programmes.
In view of the essentiality of this
traffic in the overall publlc interest, #
is accorded @ higher priority in move-
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Mr, Jyotirmoy Bosu again raised
some point, I do not know what to
say. During the last two to three
years, Mr. Jyotirmoy Bosu has becn
talking a lot of things. I have not
come to public life by accident. I
have come to public life as a result
of my family traditions and historical
reasons, 1 challenge Mr, Jyotirmoy
Bosu that if it is proved that I have
added anything to my asscts, to what
I got from my father in the year 1851
—1 am prepared for any probe—I am
prepared to retire from public life,
This kind of slanderous campaign must
end. If anything is proved, I am pre-
pared to give up my public life,
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SHRI JYOTIRMOY BOSU: He must
face an inguiry under the Commuis-
sions of Inquiry Act.

SHRI H, N. MUKERJFE (Caleulia-
North-East): Let Mr, Jyotirmoy Bosn
say it outside so that the matter can
be thrashed out. Let him not say only
in the House, (Inlerruptioms),

SHRI JYOTIRMOY BOSU: I have
said it umptcen number of times,

15.50 hrs.

| SHRy
Chair)

SHRI G. VISWANATHAN (Wandi-
wash): Mr. Chairman, Sir, the recent
railway sirike—how it was beirayed
by one of the constituents and how
it was broken with brutal force by
the Government—is going to be a blot
in the hislory of the labour move-
ment of this country. Government is
supposed to be a model employer.
But now Govermment has come to
share vindictiveness and victimisa-
tion which is going to tell upon the
labour efficiency in the long run.

IsHAQUE  SAMBOALT  in  the

More thap 20,000 employees have
been dismissed. According to the
Minister's own statement, six lakh

employees are suffering from break
in service and thousands of cascs are
pending before the court against the
employres, 1 want to know from the
Government whether it is a dispute
because the Government and the
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employees or a war between the
Government and the railway em-
ployees,

2%

1 strongly condemp the atlilude of
the mass media, AIR, television,
films, newspapers and other 'mass
mediz which were used against the
labour, against the railway workers.
I wani to know from them who own
all these mass media—AIR, television
and other things, Are they the
private property of Shri L. N. Mishra
or Shri I, K. Gujral? They are owned
by the country. I am sure all the mem-
Lers would have heard the All India
Radio at the time of railway strike.
For everything it was the railway
cmployees who were blamed. If you
dig not get your newspapers, it was
because of railwaymen; if there was
price rise in milk it was because of
railway employees. Not even at the
teame of Chinese aggressio, or Pakis-
tani invasion did we hear the Radio
speaking like this agamst foreign
wmvaders, It was so much used
ogainst the railway employees. It is
a4 shame on democracy. I want to
know whether this should continue
hereafter.  Opposition also should
have a say jn running the All India
Radio and the Television—DAVP or
fiey should be made independent
public corporations like the BBC. 1
demand from the Government that
they should keep up their promise.
They had assured this House that
there woulg be no victimisation. But
there are thousands of workers who
have beep dismissed, and lakhs of
workers are suffering from break in
service. Government have to keep
up its promise and scc that all those
who have beep dismissed are rein=-
stateq and in respect of those who
suffer from break in service, the break
in service is condoned—-there should
be continuity of service; they should
not suffer from break in service,

Now I will take up another issue
where our Prime Minister has gene-
rously surrendered a part of our
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territory, Kachchetivuy, to the Gov-
ernment of 8n  Lanka. Yesterday
Mr, Swaran Singh, Minister of Ex-
ternal Affairs, made a statement and
In that statement he hag said:

“Exhaustive research of historical
and other records was made by our
experts on Kachchativu and every
available piece of evidence collected
from various record offices in India,
such ag in Tamil Nadu, Goa and
Bombay as well a8 abroag in British
and Duteh archives.”

I want to know from the Governmert
wihat were the records that were
congulted and what was the evidence
that was produced. A number of
documents have been given to the
Goverrment of India by the Govern-
ment of Tamil Nadu and nothing has
come out of this. At least for 150
vears we have got the records. The
1sland was owned by the Raja of
Ramnad it was a part of Ramanatha-
puram's zamin. There are records
available. I have here a copy of
some of those lease deeds registered
in Ramanathapuram Sub-Registrar's
office. From 1824 onwards we have
got the records. In 1882 the East
India Company entered into an agree-
ment with the Raja of Ramnad under
Isthimirar Sanad. We have a record
of that. Again there is a lease deed
of 1880; there is also a lease deeg of
1885. I have a copy here. Till 1949,
till the abolition of zamindari, there
were lease deeds between private
citizens and the Rajs of Ramnad. It
proves absolutely that we had our
own sovereignty ang suzerainily over
the island. But what 13 the claim of
Sri Lanka? Let the Minister tell the
House, Sri Lanka has no claim on
it. They hag published a map in
1880, authorised by the Government
of Ceylon., Kachchativu is not a
pari of it. All the small islands are
mentioned in it including the Delft
istand which is the closest to Kach-
hativu but Kachchativu is not a part
of that map, Not only that, a former
Secretary of the Cabinet of Ceylon,
Mr. B, P. Pieris says:
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“l remember coming across this
problem when I was Assistant
Legal Draftsman. I had to deal
with the flle for the purpose of
verifying some of the boundaries
of the northern districts. In the
process of revising the draft Proc-
lamation issued probably in the
time of Queen Victoria, indeed the
islands of Kachchativu is excluded
from the Northerp Districts as it
belonged to the Raja of Remnad.”

Sir, this is the statement of a former
Secretary of Sri Lanka Cabinet....

o W qted (MAYT) ¥ A
W RE MW AT FT R

SHRI G. VISWAINATHAN: This is
the statement made by a former
Secretary of Ceylon and ultimately
what did happen?

SHRI K. P, UNNIKRISHNAN
(Badagara). You are not from Ram-
nad, you arc from North Arcot.

SHRI G. VISWANATHAN: Kach-
chativu 15 of strategic importance, It
has oil potential as also rich in fishes.
They say, ‘It 1s a barren island’ It
it 15 a barren 1sland, why should
Mrg Sirimavo Bandaranaike be
interested in it? Why are they insist-
mg on that small island? We are
worried about Diego  Garcia,
thousands of miles away from the
Indian territory but we are not
worried about this small island. When
we speak of it, the Prime Minister is
s@id {p have remarked in the AICC
meeting that it is g littly rock. I am
reminded of those days when Pandit
Nehru called about our nothern
boundary as a place where not a
blade of grass grew. I woulg like to
remind the Prime Minister that =after
this historic statement of the Prime
Minister, Pandit Nehru never re-
gained the confidence of thiz country.
This is going to happen to the Prime
Minister when she says that this is
only a little rock and there is noth-
ing to worry about the territories of
our country., If you are going to call
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it a barren fisland or uninhabited,
what will happen to a number of is-
lands in the Andamans and Nicobar
which arq very close to Indonesia?
Are you gonig to surrender them to
Indonesia along with Shri K. R,
Ganesh? I would like to know from
the Government, .

SHRI PILOO MODY: I say, that
may be g good deal!

SHRI G. VISWANATHAN; Neither
the State Government was consulted
nor was the Parliament taken into
confidence before surrendering this
island. I, therefore, appeal to the
House to reject this agreement bet-
ween the Goverrment of India and
the Government of Shri Lanksa,

Sir, the country is confronted
with a number of burning problems,
the topmost of which is the problem
of unemployment. It is increasing
by leaps and bounds and what has
the Government done about it?
During the periog 1960—1871 unem-
ployment increased in this country
by 20 per cent. But what has
happened after 2-3 years? Now, it is
going up by 42.85 per cent, According
io Mr, B. K. Nehru, every 24 hours,
8000 people are added to the list of
unemployed. I wil] give you some
statistics to show how this problem
is growing in our country. The New
Delhi Bank of Baroda advertised
for 2,000 posts and there were
1.25,000 applicants, In Haryana, the
State Electricity Boarq which 1is
famous—Shri Jyotirmoy Bosu talked
about it—advertised for 3,000 posts
and the applications received were
80,000. In the Punjab, g bank
advertiseq for 5 posts and there were
4,000 applicants and last but not the
least, in West Bengal, the State Gov-
ernment advertised for 17 rural posta
and there were a lakh applications.
This is how the problem of unem-
ployment is growing in this couniry
and the Governmesnt has not done
anything to solve thia problem,

supposed to livg in a
wzmnmby.mm
“Iovernment,
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ressmen have changed the very defl-
nition of socialism. What is this kind
of socialism which is available iy this
country? You can call it ' bastard
socialism’. Dr, Mihas said:

“Indian socialism in practical
terms turned out to be a pernicious
programme for the distribution of
public largesse to the not so poor.”

This is the sort of socialism which
we are having in this country. This
country 15 one of the most mis-
managed economies of the mworld.
With the abject poverty, increasing
unemployment, stagnation in produc-
tion, flourishing black money,
galloping  inflation, ever-increasing
prices and more and more printing
of currency, this Guvernment has led
this country to economic decay, d&ie-
order and chaos. This wonderful
congrees govermment has led the
country to this sort of economic
chaos, disorder and decay. Every-
thing is increasing except the walue
of the rupee which alone is going
down day by day and 1 am told now
it stands at the rate of 20 naya paise.
Who is the sufferer ultimately
because of all these things?

16 hre -

It 15 always the poor and the fixed
income group who suffer; others
somehow always escape. This is
what happens. A rampant inflation
in a stagnant economy is the most
regressive foryn of taxation that I
can think of. That is what the
economists are telling ug also. What
efforts have been taken to relieve
the sufferings of the poor whom
Gandhiji used to call the Daridra-
narayanas? When there was the
United Congress the Prime Minister
tolg us that there were road blocks
like Nijalingappa, Kamaraj, Atulya
Ghosh. S. K. Patil, Sanjiva Reddy
and others; all those have beem re-
moved. Sudh road blockg were
removed in 1089, Then she told the
nation that she did not have a
majority in Parliament In 1971
after the geribi hetao programme
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the massive mandadte came to her:
she was given absolute majority in
parhament, The, she said we have
no majority, we want majority in
the States and during the 1972 elec-
tions almost in al] the States except
one or two congress was returned to
power in absolute majority. She has
won political victories and military
victories but she has been badly
defeated on the economic front. In
1974 they started consulting the
economists, about the evil effects of
inflation, I want to know thia from
the Prime Minister. She neeq not g0
outside. There is Prof. V, K. R. V.
Rap who is sitting here; she could
have consulted him; he could have
suggested a few measures to tackle
the ovil effects of inflation But he
has not beep consulted.

SHHRI SHYAMNANDAN MISHRA.
Now she has wvisited his Institute ol
Social and Economic Chunge,

SHRI @G. VISWANATHAN: What
is the net result now? Even atter
four five year plans, what has happen-
ed? Even now nearly 60 per cent of
the population of the countiry live
below the poverty ling ang the per'
capita income has gone down year
after year. This 1s the present posi-
tion. This was Rs, 348 i 1970-T1
and this came down to Rs. 346 in
1971-72 and Rs 33% in 1972-77 Doney
supply 18 imncreasing month by month.
Government only resorts to printing
money in Nasik printing press with
the 1mported paper According to
the Reserve Bank bulletin, the
present Increase 1s on the top of the
rise of Rs 424 crores during April
1974 and this has pusheg up the
total money supply Wwith the Gov-
ernment ip Rs. 11,294 crores and n
May 1974 the money supply with the
Government increased by Rs. 112
crores. Tis is being done in April
to May. Due to mostly unproductive
expenditure Government 1s resorting
to deficit fAnancing And this is 1o
the tune of Rs 700 to 850 crores
during the last thres years ang this
18 particularly added to the infi-

tignarv trend in the country.
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After Wanchoo Committes rgports
all of us expecteq that some drastic
action would be taken to unearth
black money but no actiop has been
taken, nothing hos been dnne in this
regard. Government brings stringent
laws; Wwe pass stringent laws; but
what happens after that? Nothng
15 implemented. Take for example
the case of the Adulteration laws
Now the Planning Minister comes
forward and says ‘Inflation will be
curbed in 6 months’, This is what
Mr. D, P. Dhar has said, Already
one month 1s gver. Now, within the
temaining 5 months what are you
going to do about it? Now they say,
we have come up with these ordi-
nances; this will solve the problem.
You have brought one ordinance to
amend another ordinance, 1 say this
15 sheer non-sense; on the eve of the
P.a1liement session they are bringing
out ordinances which action is, to
say ihe least, undemocratic and de-
serves universal tondemnalion,

An Ordinance on wage freeze was
promulgated which was musconceived.
Of course i1t was diamelrically oppos-
ed to the inteiesis of the working
class and the poor people The Gov-
ernment has, no right to freeze the
wages s long o~ they cannot  freese
the prices If you go on producing
ordinances, it is only g fiscal squeeze
apphed n the wrong direction and
will cause excess sulfering lo the
people who are already aflected by
the inflation and the nsing prices,
There is another ordinance on divi-
dend No doubt this is g step in the
right direction But, it is not going
to solve the problems. It will apply
only to 200 fiumg in this country. Tt
is not going to touch even the fringe
of the problem. There is another
ordinance on compulsory deposits. It
also covers only those who are al-
ready paying income-tax and whose
income ang expenditure are aceoun-
table, But, what about those whose
incoma and expenditure which Is
not accountabley What have you done
in that direction? Iiow is the money
going to be used even if the monies
are deposited with the banks? How is

.
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the Finance Minister going to justify

the anli-inflationary =~ measures?

There ig an ambiguity about this
oidinance, (Interruptiwons)... 1f Mr
Salve is going to sit in the Treasury
Benches ang if he is going to give a
reply, I shall accepi it. Clovernment
ig afraid to take draslic measures
againgt the vested interests—tax-eva-
ders, hoarders and black-marketeers.
Government is willing to strike but
afraid to wound. Unless compre-
hengive steps are taken to cut down
the deficis financing whidh iz goin
on year by year and unearth t
black money and to incrcase th
production, thig country cannot be!
saved. The Government has for-
gotte for many years the agricultural
sector and now they feel the im-
poriance of this. At least Mmow 1
hope they give to top priority 1o,
agriculture ang increasg the agricul-
tural production so that we need not
go to country after country with a
begging bowl to get fromm milk
powder io wheat.

Now, some of the economists lec
by Prof Rao have submitied pro-
posals to contain mflation or to curk
inflation.  There 15 another set of
cconomists led by Shri Vakil who
have given a  formula called ‘Sem-
homble’, 1 do not know whv Gav.
ernment has not considereq all these
proposalg seriously. They all
waonled partial demonetisation. 1
think this was what Prof. Vakil and
other cconomists have suggesied. In
this country, from food-grains to
haby food, steel, cement, sugar and
n.per and  evervthing i seATee
People give this Government ang the
Prime Minister full support.  But,
you have let them down. They could
nol he foonled for ever with your
slogans, They cannot be fed with
slogans. This preat country should
be freed from Congress misrule.

MR, CHATRMAN; Mr. Bhagat.

SHRI H, K L. BHAGAY (East-
Delhi): Mr. Choirman, 8ir, I was
Hstening just now fo the speech of
‘my hon ¥friend from the DMK....%

1808 (SAKA) No-Confidence
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SHRI K. MANOHARAN (Madras
North): Can you tell me, Mr. Chair-
man, at what O’ cleck I shall be cal-
led.

MR. CHAIRMAN: I shall call you
after 5 O' clock,
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SHRI K. MANOHARAN: After five
it would be an empty House.

MR CHAIRMAN: After the Finance
Minister’s intervention I cap call you.
Afier Shri Bhagat, Shui Piloo Mody
will speak.

Now, let him carry on.

SHRI H. X, L. BHAGAT: My hon.
friend from the DMK was just now
talking about Kachehathivu, the
island. It appears to me that the
DMK thinks that probably they can
desperalelv cling to this issue and
survive n Tamil Nadu The Jan
Sangh at one tume thought that they
could survive by clinging on to Kutch,
but they failed. The DMK ig also
bound to fail because the people of
India and the pecople of Tamil Nadu
arce mature enough to see that it 1s in
the interests of India, a big and great
country, to keep her neighbours, par-
ticularly her small neighbours, satis-
fied ‘'Therefore, the people of India
ond the people of Tamil Nadu also
wc'come this agreement, and I am
sure they will not he carried away
hv the narrow approach of the DMK
in this connection.

I wag really surprised when I heard
my hon frend Mt, Viswanathan quot-
ing fgures relating to unemployment
fiom Dellu, Haryara and one or {wo
more States, as if unemployment ius
censed (o be g problem in Tamil Nadu.
1 wish he had known his home State
betler and he had come out with some
figureg in regard to Tamil Naduw and
how they have solved the problem
there. Anyway, I do not want to join
jssue with him or enter into argu-
ments on ihese two pomnts, but I just

y wanted to mention thesg two Raimts.

My friend, the ;:reachan of the RSE,
ri Jagannathrao Joshi was preach-
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ing ug morals and he was asking
w dhclondthoh’
1 would

and to disclose the huge amounts of
money which they had collected dur-
ing the last several without
any receipts in the name of
gurudakshina, The Income-tax De-
partment is looking into this matter,

;

and discloge what has been asked for.

With regard to this no-confidence
motion, the concentration has been on
two issues. One is the railway strike
and the various problems attendant
on it, and the other is about the ordi-
nances Which have been described by
speakers from the Opposition g ordi-
nances which mean a wage freeze,

from the Congress benches, which I
would not like to repeat.

The burden and tenor of the
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breast-beating and mourning iy also
fake; that ix how it looks to me.

As regards the railway strike,
could there be a greater insult to the
raflway employees than to say, as
most of my friends in the Opposition
are saying, that lakhs of employees
have surrendered to the repression by
the Qovernment? How can anyone
represg lakhs of people? Obviously,
the railway workers realised that the
sirike was not in their interest and
in the interests of the country and
they understood the game of the cons-
pirators and political adventurists,
They do not mind my telling them:
Who wanted to paralyse the national
economy? Who wanted to paralyse
the whose couniry, to create a situa-
tion in which they might be able to
flourish? I think the end of the rail-
way strike is a victory of the good
sense and good conscience of rallway-
men and the people of India, above
all, who did not appreciate the strike
at this moment. The railway strike
has been the defeat of certain cons-
pirators and political adventurists—I
am repeating the phrase—who tried
to paralyse the country. I can under-
stand their frustration. Their frustra-
tion ig obvious. The railway emplo-
yees and posterity will never excuse
those leaderg of the Opposition who
at a crucial moment at the stage of
negotiations did not have the guts
and courage to command to the rail-
way workers the acceptance of the
three-point formula. They said the
formula is good, we like it, we want
it to be accepted. But they had no
guts to tell the people concerned.
Ultimately, they failed to control the
demon they had created, Ultimately,
the raflway workers themselves met
the dmthn and brought an end to
the strike and brought about nor-
malcy.

Shri Indrajjit Gupts sald yesterday
that some of the assurances given by
Government in this connection had not
been followed or implemented Shri
Hiahru,mﬂ.nﬂwlﬂnk@or. gave
a reply today. Still I would request
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the Railway Minister—I would also
request the Prime Minister to go into
this question—to see that if any assur-
ances w were given have not
been implemented, they should be
implemented to the letter and spirit.
We are not the enemieg or npponents
of the rallway workers. We do not
wish to cause any trouble to them be-
cause trouble to them means trouble
to this country.

Now, a good deal has been said
about these Ordinances. My friends
"ave described it as a wage freeze.
Obviously, they are free to use what-
ever expression they like. Bug It is
a simple enough case, The Ordinance
provides for some kind of deferred
payment for some time on a good rate
of interrests. It is not a wage freeze.
It does not stop increase in wages; it
only defers payment on a gucd pay-
ment of interest of certain wages
which the workerg have earned. I
can quite see that it can really be
hard for poor people if it is postpon-
ed for some time, But in a situation
like this which we have today in the
country, some kind of sacrifice by all
sections of people in the natinal in-
tcrest becomes necessary.

My friends have asked: why ask
the poor people to make a sacrifice?
Ultimately, in this great country, who
has met the challenges and faced trials
auq tribulations? It is not the rich
man; it is the poor man of India who
has done so and he is going to do it
again. In him lies the strength to
meet it, That does not mean that the
vich should be spared. No. Govern-
nwnt has taken other steps Indica-
tions have been given that more taxes
are likely. It is being said that this
will not help to fight inflation. No-
body has said that this alone will do
that, But if a thousand or at least
five hundreq crores of rupees are not
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1 have heard g number of other
things said. Shri Jyotirmsy Bosu
said that there has been an extraordi-
nary increase in indirect tzxes .and
indications are that more such (uxes
ore geing to be imposed; it looks more
toxes are coming and he said it would
be a burden on the poor man. Firstly,
he is anticipating things and trying to
act 23 a prophet. I would not say
that the burden of taxes has not fallen
un the common man. It hag fallen,
bLu, it has to be compared with the
tremendoug stress and burdep the
couniry had to bear during the last
three years and the kind of challenges
we had to face from whithin and from
viithout,

Mr Bosu made a long spuech., He
has only played his characteristic
role—the sword and dagger role—
which we see in the movies, a role
full of deceits, distortions, misrepre-
sentations, assassination—here charac-
ter arsassination.

ot T oty (vieiqe) - gl
wgRy, AT OF SARqT FT 99 § |
arfediz # qg afr & fr s Al &
freft g8 eftfew wff adr o § o
RAAR TR A A TR 4g
MM ¥FT AN §9 Ay fowr we wQ ¥
IR 9 T ) Ao e § e
3fr g aifediedr aafr & farers §,
Tafae saer dur A e gl )

SHRI H, K. L. BHAGAT; Mr. Bosu
read his whole speech. I need not
learn the art of speech-making from
my filend. We see in the movies how
tiagic and grim is the end of the man
wheg plays such a role. Mr, Bosu and
his tribe are bound to meat with the
same end, Hig party does not have
the courage to contest elections in
West Bengal now. Yesterday he men.
ticned Mrs, Indira Gandhi’y name 38
times. A visitor in the gallery made
a comment later: “It seems he suflers
from Indira phobia. Can't you send
him to a hospital?” He also sald “A
good name opn a bad tongue temalos
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a good name al] the same!’ I want
to te'l Mr Bosu, Mrs Indua fiandh
15 not the product of black meoncy,
she 1s the child of that great revolu-
tu n asbout which Mr Bosa dnes not
kwow anything Probably then, as a
poliiscal petsonality, he was either
auhorn op still born He mcde alle-
gations against her and against our
paity without a shred of evidence He
swid Rs 2 crores have been 1aken fiom
«v-and-so, Rs 5 ciores fion so-snd-
so etc He made a maustake  He
c.uld have said Rs 20 ciore, weaie
tikca He has made wild allegations
without the least regmid for our rules
whih require that such kind of peai-
son~1 gllegations cannot be mid> un-
luss there 18 some evidence to sup o t
it Bui Shu Jyotirmoy Bo u m1 e 4l
kinds of false, wild, baseless and
fibricaled al'egation I verv strong
ly .ad categorically repudiatr them
The people are not influenced by his
-l'egaiions He thinks he has made
a very 1mpressive speech May be he
rac got a few headlines in tie pipers
bu* thai will not cairy him vury for

The situation in the country {oday
is fauly grim

AN HON MEMBER Fauriy gi'm?

SRl H K L BHAGAT Very
ftun 1n your language, 1 aceept if
In tnd prave situalion, theie tan be
two approaches One approach is t)
grapple with the problem, face the
miliuulties continue the figit un-
cca mgly apawmst the probuem  the
tther approach 15 to mate violenc
&h 1 Jyolnmoy Bosu and lis puty
ane othus some Gandijuans  also
they we ta'ung io violence, encour-
ahing violence tn the name of non-
viole e They are viohing ine
Ct 15 flution 1n the name of the Con-
=t fuliop; and butchening damoaec, n
the 1 1me of democracy

AN HON MEMBER Who?

SERI H K I, BHAGAT 1If you
want to know the names, it is Shri
Jayaprakash and his supporters Shri
Jyotirmoy Bosu and his party always
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believed 1 the philosaphy of violenee,
violence agamst the Consttution,
agawust demociacy, agamst megality,
decency and other good values That
18 his atlitude, and that attitude is
rellected in this House Ile was talk-
g of the condition of women under
the woman Prime Mimster of India
The Prime Mimster of India ncver
said that because she 18 a woman,
thcaciore, no injustice was bewng done
to the women in this country I want
to ask Shi1 Bosu what happ red to
woni.n when their party was runng
i Bunpgil  Were women not mulesied
atming that 1egime? 1 wish lo ask
Shri Jyot1 Bosu, the then Home Min-
1ctel of Bengal and not Shii Jyofir-
mcy Bosu what happened 1n  the
Rubmdrasmovar Gardena What was
bis teaction to 18?7 Why did ne tiy to
hush 1t up?

All these show that you a e not
1 {erested 1n helping women you are
1ol interested 1n mminating coitup-
tcu you are not 1 ‘erested in curbing
inflation you aie rot nterested 1in
preserving democracy vou Are 1n-
taested only mm chios, confusion con-
i, gttempt at viihcation characfer
15 assimation and Wl kinds of talse-
n oas lhis 12 you negative approach
en atcount of which you have never
¢ rmneg convicbion with the peojie and
you will nevet cairty convicus, with
the people in the futwe

SHRI PILOO MODY (Godhia) M
Chauman Su, now that Shii Bhe got
hie solved all the problems of this
countiy 1t 1> perhaps a good idea to
top the dcbite at this point and dis-
}tense with the Prine Mimster s 1ep'y
Becwre T hive been heanng the ding-
dong battle poing on the question of
the 1alway <tmhe and the fidelity of
one group o1 the other of the railway
workars  Of course, the raiiway em-
rloyets had a legitimate case which
they put fooward very adequately
They asked that when you have allw-
cd this to others, why not grant it to
them also Everybody says \hut their
demands weie legitimate, But the
employer wag bankrupt and gould not
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pay them. What is the attitude of a
bankrupt employer when it comes to
paying wages which he thinks are
.adequate? It is one of supplication.
He goes to the employees and says
“sorry; I agree with you that your
sdemands are justified; but I cannct
pay because I am bankrupt; please
help me. We will work it out toge-
ther and over a period of time, 1 will
do justice by vou” Everybody has
:admitted that these demands were
legitimate.

AN HON. MEMBER: No,

SHRI PILOO MODY: Then, kindly
gu back to the Khadilkar formula, Is
Khadilkar legitimate? I hear no
reply, Sir. I do not see why for the
sake of truth his parenthood shoulg be
questioned. Is Khadilkar legitimate
or not? You have accepied the
Kuadilkar formula. In spite of the
fact that we told you it was a basiur-
ditation of labour relations, you ac-
cepted 1t because it meant a {ew Ccnesp
voles for you. You go on collecting
cneap votes, But it is not going 10
'sulve the problems of the country.

Now, when the railwaymen say,
adopt the Khadilkar formula, you say,
ro. Khadilkar becomes illegitimate,
What sort of Government 1s (his?
Then, the railway strike begins. What
‘happened during the strike s un-
Felievable. We treated prisoners of
“war better thun we treated railway-
rmen who went on strike. This point
‘has not been properly brought out.
Mepression was carried out on the
families of those railwaymen who did
not gp to work. In spite of wnat Mr,
L. N. Mishra says, many Cougress
Members have come to mz and asked
me, “Can it really be true? Is what
we hear true? Is what they did to
the railway employees’ famiiies, their
women and children, true?” Aag yet
Mr, Stephen—where is he? He hus
«isappeared—gets up and gays: Sivce
when has Mr. Piloo Mody started
‘worrying about workmen, as if work-
‘men' were his own private preserve,
as if thy whole of humanity in this
«country was inherited by hitn and by
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all thege people who have been play-
ing to the gallery for generationg for
a vote—murder for a vote, rape for a
vole, cheat for a vote, hunger tor a
vote, anything for a vyote! Sometimes
at least, you must say the truth, Mr.
H. K. L. Bhagat just now talked about
democracy, talked about violence on
democracy. What about wvislence on
truth? It is violence on truth which
is being committed day'after day.

Any sort of demonstration against
the Government becomes an oflence.
Any sort of strike becomes unpatrio-
ticc. Who the hell owns this country?
I begin to ask: Ig it only the Congress
Government or is it all the peopie of
this country? As for what they have
done, I do not think even Goud can
furgive them. Every conceivable sort
of opportunity they have takey to do
what they have done. What is it that
thie country lacks except a Govern-
ment with good intentions and good-
will, except an honest Goveran.ent,
a clean Government? Is there any-
thing elsec that 1s lacking in inis
country? They only get up and make
speeches.

They have turned this couniry into
a police State, Everybody is swooped
vpon and spied upon. It is all very
well for you over here to carn a few
kudos or a part on the back from the
powers that be. But when you go out-
side. what do you say? You are
afraid of talking in your own houses.
You are afraid of hobnobbing. You
are afraid of visiting each other's
houses. This is what you have aone
to the country. Every activity has
been politicalised.

Recenily, the Congress parly nomi-
nated 1ts Presidential candidate . . .

AN HON. MEMBER: Please don't
bring in that.

SHRI PILOO MODY: I am not
bringing in the name of the Presi-
dent, now. What you did at the
time of the last Presidentia] election?
I am only saying what is going to be
done. There is gvery chance that he
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will not be the President. Recenily,
the Congress party nominated its
Presidential candidate. I ask you: In
& country of 58 crores, with a massive
majority here, at the Centre, and in
the States, couldn’t you have done
better?

AN. HON. MEMBER: What does
he mean by it?

SHRI PILOO MODY: The very
fact that you have to ask this is suffi-
cient,

You recently had the General Sec-
retary of the Indian National Cong-
ress—his name is Mr. Chandrajeet
Yadav—bemoaning the fact that a
few of our parties had got together
and that we were right reactionaries
and we were going to destroy his
Party and all that, He loves to see
the opposition as it is constituted to-
day. He thinks that democracy can
remain without opposition. | do not
deny that at all because this is the
sort of training that he has received
since childhood; he has been taught
about one-party democracy, democra-
¢y without opposition, democracy
without decent, and democracy with-
out people. If he had been litearte
enough to read the Constitution, he
would know that democracy requires
opposition. And when some of us
get together to form that opposition,
our dear General Secretary of the
Congress Party is becoming that
fact. As for what the Prime Minis-
ter did yesterday at the Oberoi Inter-
Continental Hotel through the good
offices of Mr. Yashpal Kapur in tryng,
in a feeble attempt, to get the BKD
split—one of the parties that are get-
ting together—is, I think, too funny
for comment. It is sort of pantomime
that goes on in this country, a sort of
pleasure that one derives in doing
these little things. Well, it is alright,
you may destroy a little oppositoin.
But that will not solve the problems
that you have inherited or which
you have made yourself. The pro-
blems are economic problems. And
when it comes to economic problems,

No-Confidence Motion 292

al] I see in front of me is only
ciphers—ciphers of every kind,

To contro] inflation they have come
out with a few Ordinances—some gec=
ret weapons that are going to control
the monetary excesses of the last 20
years! All these Ordinances, if you
were to read them, are economically
illitterate, The persons or people or
the economists who suggested them
understand neither economy nor
finance nor monetary arrangements..

MR. CHAIRMAN: Please try to
conclude.

SHRI PILOO MODY: Why did you
call me then?

waefa miem oW X WO
TEw A O faqz sy & fordr &
w7 FL WTEHT qET €aEr BET & b

@ fy oW A W
B &, M & ot BT @ E

Are you suggesting that your ma-
thematics is better than your eyes?

Ag for as these Ordinances are con-
cerned, to talk in terms of freezing
workers' wages, even temporarily, is,
I suppose, a proposition which can be
accepted from Governmenti ai the end
of a long series of measures. After
you have made the basic changes in
the struciure of your economy, afler
you have exercised the necessary dis-
cipline upon yourself, if you come
along ultimately to passing an Ordi-
nance like this saying ‘Come on, chaps.
we have done everything else; now
you also chip in’ then I would have
understood that there was Some
meaning in this Ordinance. What you
have said about dividend control is
even more illiterate. You do not un-
derstand what you are doing. An
efficlent company is penalised while
the inefficient one i{s rewarded. People
who have contributed to efficiency
are penalised and the people who
have contributed to inefficiency are
rewarded. What has happened? T1he
capital markets of the country have



203 No-Confidence
Motion

collapsed. Now,
new slogan.....

to-day, this is the

MR. CHAIRMAN: The hon Mem-
ber’s time is up.

SHRI PILOO MODY: If you are
going to disturb me like that there is
no point in my speaking.

Mr, Chairman: Please conclude.

SHRI PILOO MODY: I cannot con-
clude. I have not come here just to
show my face. I have a point of
view to put forward.

SHRI SHYAMNANDAN MISHRA
(Begusarai): We have discussed the
arrangement with the Speaker that
on & matter of no-confidence motion
one cannot finish in five or ten min-
utes.

SHRI PILOO MODY: Let me ask
you a question as to how long Shri
Chandrajit Yadav spoke. -~

SHRj SAT PAL KAPUR (Patiala):
1t 1s Party's time and not individuals
tume. 1'a)

MR. CHAIRMAN: Please conclude

now. HTF g [AF:q U9 15 fie
7 AF 3
SHRI PILOO MODY: You can

either look after Parliament or you
can look after your clock . You can-
not do both,

Sir, the lalest fashionable slogans
is that there is need for production.
All these years it was socialism, Now
it is being converted into production.
‘We want production. Well, there are
certain things that are necessary for
production and one of the things that
is necessary for production is the
capital market. I have no love for
the capital market. hut it is neces<ary.
Under the system that you operate it
is necessary and without it, you can-
not have the increased production that
you want.

SRAVANA 2, 1898 (SAKA)

No-Confidence 294
Motion

Instead of doing something amnd
analysing the disease, if you want in-
flation to go down, you have to start
with yourself.

Administrative expenditure: The
Finance Minister and all the Minis-
ters over here must promise that
every year compounded they will re-
duce their ministerial and other ex-
penses concerned with their Ministry
by 20 per cent year after year after
year after year. I do not care how
you do it.

The Prime Minister should call the
Ministers one by one and say, ‘You
reduce your ministerial
by 20 per cent or out you go,

Believe me you will get rid of your
inflation, Believe me that you will
get rid of it in no time and no Minister
will ever complain to you that you
have done him jn or you have been
harsh on him.

Believe me, they will be able to do
it. All you have to do it to call them
and tell them that out they go if they
do not do it and you would not have
to impose taxes and you would not
have to pass these illiterate ordi-
nances and you would not have to go
on record and say all the fabricated
and compounded hes that go on. It
will be done overnight.

Cut down on the free jaunts abroad.
Cut down on the surplus staff that
you employ. Cut down on all manner
of meaningless controls which have
ceased to have any meaning but which
slill continue because they are a
matter of habit.....

MR. CHAIRMAN: Mr, Piloo Mody,
you should finish now

SHRI PILOO MODY: I am convin-
ced that you are determined to ruin
my speech. I am not ylelding.

SHRI P. K. DEO (Kalahandi):
Kindly give him five minutes more.

SHRI PILOO MODY: I do not need
five minutes more I need ten minutes
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more, It ig for you {o tell him, Mr.
Raghu Ramaiah. What is the use of
your looking at me? Please do not
come here, go there. Either Parlia-
ment continues as a Parliament or it
conunues as a clock, It canot cgn-
tinue both ways. Now the main
problem with production is your own
self-defeating ordinances. Suppose it
manages to control your money Sup-
ply for a few months or for one year,
all right what are you going to do
about it next year? Are you going
to make inroads into your system of
expenditure, into your quantum of ex-
penditure? How are you going to do
all these things? We have the pro-
blem of fertiliser where a million
blem of fertiliser where a million
tons of fertiliser is short. You say,
this distribution system is bad, that
distribution system js bad, and all
that. What are you distributing after
all? ] have not heard anywhere, any
single programme, of how you are
going to increase food production. I
have not heard a word about how you
are going to increase fertiliser pro-
duction, how you are going to increase
the acreage under minor irrigation,
how you are going to increase rural
electrification, or how the power
shortage going to be met so that you
can work your pumpsets, At present
you are not able to work your pump-
sets which are already installed. in-
stead of attending to all these things
what we find is that this sort of de-
bate is going on the question of dis-
tribution,

Now, may I ask: What about wage
goods? What about common goods
that are consumed by the common
man? Have you got any programme
for the increase of these production
items? When you talk about increase
of production what exactly are you
really talking about, let me ask: Is
it an abstract concept or is it some-
thing which - requires some effort on
your part in order to bring about in-
crease of production of goods which
are in short supply, food articles and
wage googs.
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In the background of OJJ. thh. yon
had three days of debate in the
All India Congress Committee Lis-
tening to these debates one wonders °
whether you were seized of the pro-
blem let alone concerned about what
is happening in the country. You dis-
cusseq about what Jayaprakash
Narain has said. You discussed whe-
ther khadi should be certified or un-
certified. You discussed about drink-
ing, about womanising. These are the
sort of things that we heard, Is this
the sort of thing on which we should
bestow our attention just now when
we are in the midst of such a serious
economic crisis such as we are facing
today? We have heard all sorts of
statements to the effect that the oppo-
sition must give up its oppesition and
start cooperation with the Govern-
ment. You be meaned the fact that
students were being asked to leave
their colleges in Bihar and come out
of their colleges and that colleges
were being forcibly closed down and
all that. But what about Uttar Pra-
desh? Why have the colleges been
closed in Uttar Pradesh? There is no
Jayaprakash Narain in Uttar Pradesh
and if you are so much concerned
about Education how is it that colleges
in Uttar Pradesh are closed? The fact
of the matter is that you are afraid
of students and you have very good
reason to be afraid of students,

The students have shown you what
all of us have not been able to show..
I regretfully have to confess. To-day
I hate to leave by making only non-
constructive  observations.. 1 always
like 10 end my speach by making
some constructive suggestions, I
am glad that the Prime Minister has
come back, because it is primarily for
her, The first thing that I would like
to suggest to the Prime Minister is
the dispersa) of power. Learn to share
your power with = your other ecollea-
gues in the Cabinet. In other words,
let the power more from the .Cabinet
Secretariat to the Cabinet -itself- so

Li Y hoa
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that we may have a more effective
leadership in this country-—a collec-
tive leadership in this country. In-
stead of Mrs. Gandhi and this puppet
show of 56 dummies that she runs, let
it be meaningful Cabinet where their
individual performance helps her,
There is little enough talent that she
can draw upon but let her make use
of the talent that iy available in her
party to the maximum extent possible.
Therefore, the prime need of the hour
is a Cabinet re-shuffle. That Cabinet
re-shuffie should not be postponed for
some politica] reasons or for some
political motives to some other future
date. Let her do it now while Par-
liament is in session and before the
Presidentia] election. In the face of
this crisis, I haye a few suggestions
to make,

The first thing is there should be
a Deputy Prime Minister in this
country. I have been looking around.
Mr. Chavan 1s itting here, A little
while ago I saw Babu Jagjivan Ram.
1 think therc should be a Deputy
Prime Minister once again. I saw Mr.
Chavan smiling away in animated
conversation with the P.M. a while
ago, but, he 1s not happy with his
portfolio. And therefore, 1 suggest
that you restorc to hun the Home
Poartfolio where he periormed some
distinguished services to the country
and relieve him of this unfortunate
Finance porifolin which he hag been
entrusted with.

This has several advantages. If Mr.
Chavan moves to Home, the present
incumbent can be conveniently made
the Congress President. And that
would kill two birds with one stone.
Then, 1 suggest that for Finance, get
somebody who knows a little about
finance—maybe Mr. Subramaniam or
maybe, Mr. Pai—I do not know
whom. I leave the choice to you.
But, get somebody who knows a
little about finance to run the finance
portfolio. I also suggest that you in-
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duet this young man, Mr. Salve, into
the Finance Ministry. I strongly re-
commend him. I strongly recommend
also that the Prime Minister keeps a
watch over him because there is a
tendency for him to swollen beaded a
little faster than he ought to* I
would not like her to move Shri Swa-
ran Singh out of the External Affairs
Ministry. I think he is outstanding;
he 1s excellent, who can talk for hours
together and, at the end, tell you pre-
cisely nothing. This is the sort  of
man, I think, that we need in the
External Affairg Ministry- I can go
on like this, bui, I think that you
would get a little irritateq again.

Ag for the Prime Minister herself,
I suggest that she should stick to
Atomic Engergy because nobody um-
derstands it and nobody is expected
to understand it, and she should keep
all the intelligence powers in her own
hands which she has been doing for
the last so many years, because it
will help her gossip and also to keep
a tight control by black-mailing her
fellow-culleagues as soon  as
they step out of line, There
iz planty of talent outside, As
I look around I find Mr, Hanuman-
thaiah, an eminent man. Also I seek
Shr; Dmesh  Singh sitting here who
is trying to look very small, There
is Mr. Jagannath Rao over there who
also has been waiting. In the other
House there is Mr. Chandresekhar
whose beard is growing longer and
longer He has been waiting so long.
Then, there is Mr. Gadgil also in the
other House. Then, there is my friend
Mr. Daga, a first class man; you can-
not get a beiter man than him in the
entire Congress Party; he should be
entrusted with agriculture. Then, I
see Shrimati Mava Ray over there, I
think that the Treasury Benches
could stand a little bit of ornamenta-
tion. Then, there are several people
whp need to be promoted. There is,
for instance, Mr. Gujra] who has done
excellen; work. Then, I see Mr
Shafi Qureshi over here, and he
should have been made to Intervene
instead of his senior colleague. Then,
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of course, there are a lot of young
people. ...

SHRI SHYAMNANDAN MISHRA:
What about the Parliamentary Affairs
Minister?

SHRI PILOO MODY: He should

be left there, There iz no bigger crook
in the whole House.

Then, where is Mr Stephen? He
should definitely not be included in
the Cabinet. I leave these thoughts
with the Prime Minister, I hope she
will sleep on them tonight and an-
nounce the new Cabinet tomorrow.

I suggest the if she did have a
better team and if she did share
power with them and if she did
made them perfrom and entnusted
them with the task of cutting down
their expenditure by 20 per cent
every year and if nof ‘out’, I think
this country could be saved quite
easily.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
1 have been listening to the discussion
on the no-confidence motion for the
last four or five hours. When I was
asked to speak at five O'clock I was
wondering about what ponts I was
going to reply to, because most of the
important speeches have been made on
this side of the House. Now, 1 find
that Shri Indrajit Gupta's speech has
been added to by that o? Shri Piloo
Mody, I thought that they were go-
ing to make a proposal for the un-
making of the Ministry. But here is
4 speech which has made some sug-
gestion for making the Ministry. That
shows their confidence and that
shows their own attitude about it.

Sir, I hav been m parliamentary lLife
for a pretty long time, for nearly 28
years, and I have been brought up
in a tradition where no-confidence
motion is considered as a very serious
propogition. I have never seen a mo-
confidence motion being treated so
lightheartedly by these who move it.
I thought that the Communist Party
(Marxist) was a very serious politi-
val party in India. At least I take it
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very seriously, 1 do mot know whe-
ther the leaderg of that party would
really take the speech that Shri
Jyotirmoy Bosu had made as a re-
presentative speech from their party.
It 15 a very tragic situation that in
our country in a Parliament of this
stature, one of the Members repre-
senting a political party-certainly he
has every right to criticise us, and L
do not deny that right—has spoken in
that fashion.

SHRI JYOTIRMOY BOSU:
certificate 15 really impressive.

Your

17 hrs.

SHRI YESHWANTRAO CHAVAN:
But the way abusive epithets were
flung and allegations were made did
not become the party. This is one
fung 1 wanted to point out that if
at all you have to make criticisms,
certainly they are welcome and we
are here to answer them, we are here
to explain them. May be perhaps we
May succeed in convincing you; may
be we may not. That is a different
matter altogether. But I would cer-
tainly at least make an appeal to the
other political leaders who are very
distinguished politicians in this coun-
try and leading their own parties
whether they are doing any service
to democracy, particularly parhia-
mentary democracy, 1n associating
themselves with a  no-confidence
motion of this type of meotivation,
This is a serious question I want to
pose before both Shri Jyotirmoy
Bosu and also the other political lea-
ders before I come to actually what
has been said in the debate gn this
no-confidence motion,

Two or three main grounds have
been raised in this debate on the no
confidence motion. One ig about the
rallway strike, of which notice has
been taken by the Rallway Minister
himself. He has participated in the
debate and has replied to most of the
points. The other wag about the
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issue of Ordinances and ihen the
question of prices and the present eco-
nomic situation, particularly the
inflationary situation. Naturally, I
am speaking briefly to intervene to
explain government policies about
the latter parts namely the present
economic  situation, particulaily the
inbationary situation, and why is it
that in that context, the Ordinance
have become necessary. °

The House will pardon me if I
repeat some of the things I have al-
ready said either here or outside be-
cause when you are talking about the
realities of the economic situatiom,
you cannoi invent arguments or
situations. You have to deal with
the realities as they are. It is a
truism to say that the present econo-
mic situation is something very seri-
ouvs of which we have to take note.
As a matter of fact, we are in a
serious grip of inflation which is thre-
atening to be a runaway infdation
and therefore, we have to think very
seriously about this matter. We are
thinking seriously about this matter
and, therefore, we are taking certainly
some serious steps in this matter.

But it is not enough merely to dee-
cribe a situafion. Merely describing
a situation does not lead to any solu-
tion. We will have to find out why it
is 80. We will have to diagnose the
situation. According to us, the infla-
tionary situation has been gradually
accentuating in the last couple of years:
The basic reason for that of course—
again to repeat the same theme—is
that there is that imbalance between
the agreegate demand in this country
and the availability of essential goods
and services that are meedd to meet
that demand. This is, really speaking,
the basic reason for the present in-
flation.

Now we have to deal with this pro-
blem. How do we deal with this
problem? If we have to deal with
this problem, then maturally people
ask: how are you Eoing to deal with
this question of demand? May I say

No-Confidence 30,
Motion
to that that it has been said not by
Government only but it has been
said for the last two years by a
number of economists in thiz coun-
try, by a number of parlimentarians
and politicians in this country, that
this 1s because there is a rather un-
usually large money supply in the
country? It has its many facets—
money supply. There are many emi-
nent economists here who possibly
may gpeak abouf it more authoritati-
vely. Of course, the reasons for that
may be different. I admit Govern-
ment’s deficit financing was alsp one
of the very important contributory
factors to this. I do not deny it; it is
there. There was certainly despite
our efforts at credit controls, selective
credit controls, a certain money ex-
pansion which came from that side.
There is certainly the usual rise in
incomes; it is not merely wages but
general rise in incomes vnrelated to
the availability of goods. That has
certainly created am imbalance and
we have to deal with this problem.

It is not enough merely to deal with
the problem of money supply. We
have also to deal with the other side.
That 1s, the side of production in the
industrial and agricultural flelds.
There we have to deal with many
other facts of the problem. There 18
another field of money supply com-
ing from unaccountable, illegitimate,
illegal sources, which js the result of
evagion of taxes, both direct ang in-
direct. If direct taxes are evaded, 1t
becomes the nucleus of black money.
In the case of indirect taxes, it is eva=
ded by producing more ang showing
less in terms of commodities and
those commodities become the mother
of more black money. We have to
deal with this entire problem.

Let me first explain what we
not doing. 7 I heard Mr.
Gupta’s speech very carefully.
Possibly that was the one  serious
speech I heard in this entire debate.

AN HON. MEMBER: You mean
from that side.

are
Indrajit
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SHRI YESHWANTRAO CHAVAN:
Of course I began by saymg that
I heard some very good speeches
from this mde

SHRI SHYAMNANDAN MISHRA-
Duning none of your interventions
have you failed to say this

SHRI YESHWANTRAO CHAVAN
Possibly I would have heard some
more serious speeches if I had delay-
ed my intervention for some fime I
do not deny that (Interruptwons)

Mr Indrapnt Gupta made two
points while eriticising the ordinances
He said that we are saying something
which exactly we are not dong He
made a reference to hig famous Pro-
fescsor 1n cambridge, Prof John
Keynes I quote hm

“The basic determinant of prices
m our society 1s not be wages of
the workers but the capitalists
held on the big sectors of the in-
dustry where they determine the
prices for the sake of their pro-
hits and super-profits by creating
attificial  scarcity, by restricling
production Inflation ;5 the thing
which helps the capitalists the
most This theory was inspired by
John M Keynes' the old Professor
of my old college ;n Cambridge 1
thought we had given up this long
age John M Keynes' old theory 1s
being resurrected again —he means
by this Government— that the
safety value against economic de-
pression and agamnst the danger of
economic explosion 33 to create

deficaift financing and inflation so
that by creatmg paper money
which has no value you can boost
up the demand for goods, inflate
the prices and allow the capitalists
to make higher profits It 15 a bo-
gus theory, 1t has never worked m
any capitalist country and it 1s not
gomng to work here also ”

He says as if we have 1ssued these
ordinances to create more money Is
that what he means”? It i3 precisely
the opposite that we are trying to do
T would lLike to emphasise that we
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have never belived that the inflatiom
m this country is basically the result
of action on the part of the working
classes I do not want to dwell on
the causes of mflation which are
basically rooted in the slackness of
agricultural and industral productiom.
We have 1ssued these ordinances not
because we believe that wages are
going t0 increase the prices We have
done th's to prevent possble infla-
tionary pressures on the run away
prices I really do not know what
could have been the size of the mfla-
tionary pressure if we had allowed
things to go as they are and not
taken any steps tp prevent them

So, the steps that we have taken
S0 far are in the nature of preventie
action  We never claimed that by the
1ssue of these Ordinances, immedia-
tely there 1s gomng to be some fall 1n
prices We never claimed that
Then, these are not the only steps
which ultimately will give ug that
result 'We will have tp take a series
of steps This 13 the first package we
hive given in the form of three Ordi-
nances 1 will eaplain later why the
three Ordinances were considered
necessary  So {he main pownt 1s that
Shii Indrajt Gupta was trying to
attribute thmgs which we never smd
Really .peaking this 18 part of our
policy the policy that has been 1m-
plemented and the policy thay has
becn eaplained recently in the len-
point programme by the Prime
Mimster, namely fo reduce defieit
fbmancing tiving to reduce Govern-
menlal expendituie on the non-plan
items And the steps that we took
last year and the steps that we pro-
pose to take this year also to econol
mice shows our faith 1 nthe prog-
ramme of minimsing unnecessary ex-
penditure on non-Plan items

SHRI JYOTIRMOY BOSU We will

show you all this by your own figures
tomorrow

SHRI YESHWANTRAO CHAVAN:
This he shouly have done in the
beginning What 13 the use of men~
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tioning them at the end? If he had
devoted his speech to that, I would
have welcomeq it.

This is exactly what we are trying
to do, and that is why the Ordinances
have become necessary., This was the
timre to act. If this is not the time to
act, may I ask him what was the time
to act?

Some hon. Members very legitima-
tely raised the question why the Ordi-
nances were necessary. 1 certainly
owe an explanation to this House, and
possibly we will discusg this in more
detail when we discuss the Bill to re-
place the Ordinance. Then I will be
hearing more about this _from the
opposition side. But I would hike to
explain in the beginning why we
thought the Ordinances were mneces-
sary. If we take the Ordinances in-
dividually, one by one, that is a
different matter, Certainly, it was a
package. The Ordinance limiting the
dividend, the Ordinance compelling
the deposit of 50 per cent of the addi-
tional dearness allowance and the
Ordinance compelling income-tax
payer« above a certain level to
deposit a percentage of their income,
it is really speaking a package in
order tp reduce ithie monetry supply
and reduce the inflationary pressure
on demand. It was thought that these
are the important sections which can
make this contribution. When I say
“contritmtion”, 1t .< not a mft. it.is
not 1 that sense that T am using the
word “coniribution”. Then, we are
not taking away the present wages
of the employees. It is only 50 per
cent of the additional wages and
dearncss allowance that is covered
by this measure. This increment is
meant for the purchase of consumer

SHRI JYOTIRMOY BOSU: Food.

SHRI YESHWANTRAO CHAVAN:
Yes, food, clothing and many other
items also. The idea ig not to deprive
them of their necessities, I would
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like my friemds to consider seriously-
this problem. We adopted the policy
of dearness allowance with a view
to solving the problem of the wage
earners, But we found that it is not
solving the poblem of inflationary
forces, I quite agree that it is a.
rather extraordinary step that we-
have taken. But when we face an
unequal situation we have to take
unusal steps.

PROF. MADHU DANDAVATE
(Rajapur): Is it not a fact that the
package was not comprehensive en-
ough and that is why your colleague
like Shri Dharia opposed this Ordi-
nance?

SHRI YESHWANTRAO CHAVAN:
You better ask that question of Shri
Dharia. Please listen to me now.
The package can certainly be more
comprehensive. But the package
that we have produced is, in a way,
a linked package. It is an inter-linked
package. It is a deposit operation
which the Government of India can
through its own legislation bring into
existence, This is the most impor-
tant thing.

About dividend distribution, may I
ask: Was not the Ordinance neces-
sary? Could we have brought this
proposition or this proposal merely in
the form of a normal law? It had to
be done by an Ordinance. In a pa-
ckage, when one item has to be en-
acted through an Ordinance, the
others become inevitably linked up
with that. Mr. Indrajit Gupta gave-
an argument that in the case of per-
sons who were supposed to deposit
money sometime in the month of
December, why was it necessary to
issue an Ordinance? It is not in that
mechanical sense that you could
judge these issues. These are very
important issues,

There is something like psycholo-
gical aspect of inflation also. When.
an approach has been accepted, it is
necssary to put the entire approach
in a package before the country im &
comprehensive form. Therefore, when
one Ordinance becomes mecessary, it
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Jds absolutely inevitahle that all the
other proposition organically linked
with it be brought in the form of
Ordinances. Nobody Iikes Ordi-
nances. Don't we know that if we
come with Ordinances, the House
«Woeg not like it? We alsg kmow it
But we had to do it. We had no
other option. We thought that there
were compelling reasons for us to go
an for Ordinances. Therefore, I would
request this House to appreciate the
compelling reasons and the reasons
why we thought that this was going
to help the economy of the country. As
far as the Ordinances are concerned, I
have tried to explain my own reasons
for the issue of Ordinances. Utimate-
ly, the Ordinances on their merits
will be considered by the House.

The other issue of administrative
problems, their implementation. is
also an importani one. I do not deny
that administrative problems are very
many; I do not minimise the difficul-
ties in implemenation. But some of
the difficulties have to be accepted
knowingly. You cannot merely
push away a task only because it is
difficult, It is difficult and it is
necessary and, therefore, it has to be
performed. We have undertaken
this difficult task because we believe
that it is ultimately going to help the
economy of this country,

Now, the question comes up as to
what are the other things that we
want to do aboui black money.
Everybody asks a question, a legiti-
mate question, as to what we propose
to do about it. I would like to say
that for the last two years. we have
‘been consistently taking steps to con-
trol the problem of black money.
Some people just stick to one thing
and try to find out what we are doing
and what we are not doing. The
hon. Member, Mr. Indrajit Gupta,
made g reference to the memoranda
submitted by the economists and
asked as to what we are going to do
about those memoranda. He, parti-
cularly, made a reference to this
popular name “SEMIBOMBLA" and
asked what we are going to do about
it. Let me take this apportunity to
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express our deep appreciation of the
cooperation that the economists of
this country  are giving to
the Government. We are really
greateful to them that in the
present difficult economic conditions,
they are applying their mind indjvi-
dually and collectively and giving us
very important constructive sugges-
tions which we are also considering
from time to time,

They are also giving us suggestions
in a package. It is not only one sug-
gestion or two  suggestions. The
Memorandum which they have sub-
mitteq to the Prime Minister is a very
important document. There is no
doubt about 1t. I would like to say
that a number of their suggestions are
very useful and constructive. We have
already accepted some of them. I
can mention some of the suggestions
that we are implementing. A' num-
ber of suggestions listed by econo-
mists i their Memorandum, such as.
rationalisation of Government ex-
penditure, involvement in the work-
ing of public sector undertakings, re-
duction of governmental  subsidies,
increageq in the rate of interest—only
recently, the Reserve Bank of India
increased the bank rate—the use of
fiscal instruments to reduce consump-
tion improvement in foreign ex-
change reserves, building up of ade-
quate buffer stocks of foodgrains.
reduction in non-developmental ex-
penditure ang increase in production
are, already under implementation.
Most of those suggestions we have
certainly accepted. But at the same
time I must humbly point out that
their mai, suggestion is reducing, by
30 per cent, through stamping by
designated authorities the face value
of currency notes of the denomina-
tion of Rs. 100 ang above held by the
public ang the issue of Special Gov-
ernment of India Certificates equal to
the reduction. ic. of 30 per cent, i
the face value of the currency notes;
the Special Certificates will have
a maximum maturity period of ten
years and thev will bear an annual
rate of interest of ten per cent, etc.
Also their idea is to reduce the valué
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af deposits in banks. We in the
Finance Ministry have examined very
carefully this suggestion. The Re-
serve Bank of India has also applied
its mind to it. And I must frankly
State that we have given all the
weight to the suggestion but
we do not favour this be-
cause it is not likely to help
the economy as we understand it. If
you reduce the value of the deposits
in banks, you are really speaking,
undermining the faith of the people
in the banking system itself. There-
fore, we do not favour this sugges-
tion. I only want to tell the hon.
Member, Shri Indrajit Gupta, that
we have given g very serious thought
to the suggestions made by the
economists. As I said, we are very
grateful to them for their suggestions.
Some of the suggestions which are
acceptable we are implementing, but
some of the suggestions which are not
acceptable we are not implementing.

1 was coming to black money. As I
said, some members really go by
some slogan here and there. But I
have repeatedly said that through
legislative action we have taken a
number of steps. Ultimately, as I
said, black money is generated by
evasion of taxes and also in certain
wmonopoly in commodity distribution
like steel....

SHRI JYOTIRMOY BOSU: Why

did you suppress the interim report
of Wanchoo Commission?

SHRI YESHWANTRAO CHAVAN:
Again you are talking about demo-
netisation. We have made our posi-
tion very clear, many times, about
this, we have said that we have not
accepted this. What is the usge of pub-
lishing the report about it? There is
no use doing it.

SHRI JYOTIRMOY BOSU: You
appaint a Commission and then you
suppress it report.

SHRI YESHWANTRAO CHAVAN:
At the present moment alap there is
& very important Bill before a Select
Committee, A large number of mem-
berg of this House are members of
that Select Committee. I hope the
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Select Committee will submit its re-
port seem for the consideration of the
House so that it becomes a statute,
A number of steps have been taken
there. The most important part of
that recommendation 1s that we want
to treat the economic offences wvery
seriously. According to me, that is
the most important part of it and 1
wish that it becomes a law.

Another outlet for black money was
investment of money in urban proe-
porties or other properties in an un-
dercalued manner. You know about
that Act. That Act has already been
implemented and more than 4,000
notices have been issued. I learn that,
in respect of nearly 38 proparties,
final orders have already been issued.
May be, they may go on appeal to
tribunal, etc. But my main point is
this, This number ‘38' or ‘4,000* is
not important. What is important is
that a new process has started about
economic offences in 1973-74. Nearly
a hundred prosecutions have been
launched. As I said, it is not  the
number of prosecutions that is im-
portant. The main point is that a
new way of dealing with this problem
hags started A large number of raids
have been organized. It is a question
of creating a fear in the minds of
these people for using black money,
for their anti-social activities, not to
resort to these things. It is again this
atmosphere. . (Interruptions) Merely
crying hoarse about black money does
not help either you or me or anybody.
We ought to change that atmosphere
in the country. Let us do that. Mere-
ly trymng to accuse one Party or one
individual or ome section of people
does not help us or the party. These
are some of the steps we are taking in
the case of black money as well.

I tried to point out the measures
we have taken in the case of produc-
tion also. I have taken a series of
measures even last year in the case of
agriculture as you very rightly know.
As we said in our AICC meeting, we
think that the production of the last
year was certainly bad enough for us,
Unfortunately, we have not been
successful to effectively bring  the
necessary produce intg the distribu-
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tion system. ... (Interruptions) That
is the effort we have to do this
year also....(Interruptions) Why

we are not successful, we are certain-
ly thinking about it. You also give
sobme co-operation in  this matter.

This is a national problem. Let us
think about it. If you want to think
about the economic problems in a co-
operative manner, you are welcome.
But when we are considering the na-
tional problem in its national perspec-
tive, what is your contribution? Strike,
more strikes and more strikes. That
is the way you are talking about.
This is the way you are talking about
a serious matter of a no-confidence
motion in the country. The most im-
portant and serious problem  before
the country to-day is this economic
problem. What is your offer of co-
operation to solve this problem ins-
tead of merely criticising us? (In-
terruptions)

AN HON MEMBER: It is your own
certain.

SHRI YESHWANTRAO CHAVAN:
That would not absolve you from
your responsibility as leaders of this
country if you are leaders of this
country. Merely saying that this is
your creation or his creation would
certainly help you make a speech, but
certainly it would not help you to go
back to the people.

Therefore, I make an appeal to the
hon. Members here, both on this side
and on that side, that if at all we are
serious about the problems of this
country, let us mot think in negative
terms. Let us not think in terms of
anti-this and anti-that. Fortunately
‘we have got a very offective leader-
ship of Madam Gandhi as the Prime
Minister of this country. I think it is
our duty in this difficult time of the
history of the nation that we give
our best co-operation to her and thr-
ough her tp the nation.

SHRI PILOO MODY: His last sen-
tence is the real contribution to the
economic problems of this country.

A wqER fex (3AEER)
e wgeEa, A sfadg g F S

JULY 24, 1974

No-Confidence Motion 312

nfgearg-geqd Amdr =T Tar @
A & faarms w@rg, #9 arsa
¥ °rq SRET qF4T F@AF

3T 77 o 0T Tt qeaey g,
# 3 v 74t g i fopadl 1 57
T fasrar !ﬂ'f fraal &1 w9
1 # Faw saar g T R a7
ST AN 7 LT F/PORET &AL, a6
amAE A afaq armr Ry § 9T
A7 gfas T7ar $T Saa Frzamr ar
HIT 9% T F IASIAT 47

Tq g3 F 4T g oAdl, 3@ °
Tzer A, @FT AN, 77 T TV @I
sfFmega I FgmT N W
FHAL GIAE LA F TG WYL qga
AR 99 FY A F @ 9, Fewlaq
fret g M AT AR L FFAE 1 HOA H,
A F KT §WMA Z, 3T AT F HIAT
3] 2T F FAr Sl @T | S Av L
F B FM, 92 39 7T ZIAT & FT AT
ooq 3w A sy fRr o &1 @
T, a8 AW U g 7

T #Y IIM FAT Fr KT WITT
2ar, St FFM FAG STE & HIT TN

F avg ¥ f@ar 41 1 93w weifag
F a1 ¥ w2 B 98 98 I &
oy Ifeq SIFIg AT 'to '1, EE)

o

‘4:

;P

zl
iR AT EHET FH AT, TFT AL T FY
T T feag mamis faw oF 998«
FHIrAT T8 |

# agar @igar § (& widgr o &
IHTT ¥, JIT ILA 73X T, f‘—{g??r-
FT Y HTER AT AIT0FIT @ € |
fe-geati & wam 7 W I 7
T AR TAEE FIa g |
qUEa qAT A wE o famma @esn
AT AOAT FNINA, 707 AT 3TA F
a’ & 32 5 3% & &1 5y 8, 9
§g 747 2, 77 37 ALfER I A 519
21 aga AR AN F 5917 FAT T &

M



313 No-Confidence SRAVANA 2, 1888 (SAKA)

Motion

W a® ¥ 98 ¥ g Fs
wiE s § v fr s fReaamr
a1 fFdt ®r 41 9§ sl & a=
I WY I® FAE 7 5§ froamar
wfed qr afex wfwqg wivma fosg
F AR ¥ qfra 1 TIF A F
e wfgd ar 1 et sfe
et 1 AT gAF qfeqre T w71
% WU 7 faFwa=T 9 1 59w
fare afavarg gerg afr, IR
w7 Yranr 7 SRy qr ) ¥ A
FRTE MO F T 7 )
UF SITTZA 97 78 fF wrAser
wzars A RE P 1 AT AT AW ?
IR AT & o7 59 fafadt 81 e
¥ g wrar  fr zadr Y smraT,
wEgraTs, 77 favndt ot ¥ oo 2
wfE & 39 7 e wmar w97 &)
forr feAY 377 93w & qAr WA ET 4T
wIT sty vfzvr et Fy we i A
& g1 o wafy 377 og w0z arwE
fammy @ @ 7 &1 7 M A FF @A
™ & e RA AR § fragmi g
STTAT 7T FIE 7wy e afzar €
FreftE 1w f weer T R AR
fdar s, et m A v S aa &
&2 0T & | FR & @rAT A4S £ <@y
T A FER d fe o Ttz Oz
ARTEYT GE AT TAE AN 2 | SrAsar
pm ARG aTET Iy Aqfw Ry
Yo @ frwe g ar o arer 7 g wdiy
9B FTE B UF A5 3 ©10 7 ey
9, W9 AZ 105797 I fqT 7 E
uEAS T 50 fFraguraeAT 2 A
g 97 feam § 105 F1% fegoy
g Aty i ferzane gt 200 vy
W OF fewdT A gur 105 A
T8 FCHTT ST 47 GYFT & a7
frerrit Y e 8, arfg @y &
TR AT FICRTAITY §1 Feame § 2
¥ 9 AW G wrfgT | g 6 fafar

No-Confidence 314
Motion

AT & 1 W 77 FA @ AT AT
@ 7y &, ™ A A 3R wmATe
wrearard & gra fraqy & ma
FTTATE, ITHT FACE T7 WAT FLIAT
%, aftqm &6 My sramre, ¥ag
TN T A T F FIN AT
feam w1 ot &fam T dar- & A
wear w7 fear 9 7% g 38 w7
7 FAT AT AT FAA & 717 9y g
ST\ 31 #97 fRAT a1 | w17 5 4]
fe=y far vg7 2 7z Atq ®17, wig g
w74 frAt fadm A 7z ¥ v 30 e &
P ES? AR TN ?
JELT HEF F1 AT ARH WG
g | Rra & 74 @ ar e s Fedfaw
TARE T AAATHFTTRY AT TAR
arz w g 5 T Iz g & s
afgar AT A1AT 2 1 IV T ZAK AX K
fArematr gz TTI T aft wmw &1 3o
FravTRrE ¥ 17 A8 e wrda
9 w097 377 731 ¢ Wi fae™ 6 WA,
8 WA A I F 47 F A T et A
JIXAMZIENITH TTH AOAT 8T
oo & 1 27 a7 % Afzfere 43 adt we
® | SO AT AT T ARG TH FT AA4A L
TEE 15T A AT AT g WA 2
¥ qear ox famm 1) fger adr =4
fERmAT T WA FIT ATAT GEHIT
2 ag
T F 4 AT FLFT ALY
AT, T AT U AT FF FC 8 R g
A G AW aAANATE | FAT A fefmr
&1 |(T amar 78 =%, AT F 0729 A9
qZH A¥q WA ¥ AT F4v ? Ad
Tz A QFIX F1 HH FIAT FAT OIN
aw ? Azw aw &1 99¥ w97 frar §
W g7 & AT AT AeA7 B fefaar
T8 3 @6 § AR AT @ fefea @
AE, WA IATTRN F TR FIAT 77
¥ | e g agavr arga ¥ wg w7
e forar & fir S 3w &t firad at 2,



315 No-Confidence Motion ~ JULY 24, 1974
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ATET F W qF-TT ATAALLG F1 A70q
T eaTRM AT & WY gy )
FAT AT WY F weATRW ! qE 9T
7 fr o2 ¥uvge 1 azar w7 AW
T 737 famT o, 9% 9T UF 94T 07 |
2T § Y W N das [ T
W WITAT AT WIS X wgr @7
T d awar o w@d, wud

M | warr AR o D DAy os

No-C’om‘ldcm Hbﬁon 3]6'-'-
H‘Rir«ti‘aﬁw mmﬁﬂwﬂ .
¥ o= gore gfre v faanft amr @y

g foarf v w8 O waw
iﬂmt & far agd wrar i}, & e
# gt &, o foer 1 war Ay s Qur
% fagara & @@ goe Faarfedt o 0,
TR & FTC AT ATCAT | gATE LT #T,
HEELT F, AE AT T AT WE® W
T 7 T T @ E ) oF o7 wr
¥ ooy wx ¥ 4 @ 25 g
30 gAML, 35 GATCIHTCHT | woefY Poqer
T 9 d W1 qgw a8 w6, 7@ T
e 9T F WY agw T w6 ¥ v
W 56 fie wwaT vage Wi Tl
fram sTdo o S S o
¢ 9 3u ot ey g IFPET T werr
7 @3 1 st avemw off 2wy aw
frer ¥y ¥ & arfoards & Fad
&1 wiarE war wgr foar S et
o< fAF T a8 HAF TF F Faw A
gaT forg £ W19 X S H1A F7 wifwAw
are fFar & ag w1 w30, a7 e
TAT | qYE W WY FAT WIT AL Ay
@AY qifgr | saar & AT § gw Ay
& war o F g 9 28 vt & WY e
A ¥ a2 qIdT wgars war a3 & fay
famqmarer @ E. . . . (wWawm) . .
T0 A WY TL 90T ATH T4 HIE HIC AT EY

gg AL o1 H a7 aNfeem ysww
¥ st wedy Wy arT wew T
M E N

"ET UF WA g9 w0y & @
w7 9%, ¥7 WA 97, & & 9T fw @
1Y & Mz A Frag g2 & wrgdy)
77 w4 T F1 9§ oA qg ¥
TERT ST AT ATET T vy Wy
mmmﬁmammm__
q1 STwrT ¥ wizais T ¥ vvf wwer
far v § e e d e
wawmﬁtmm%‘m%a‘raﬁm
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wrn w@ & f5 oefr dr wdT §)
o® AT wET N T § A« FHI
ff TF ¥ ol Frd sAwRne A
¥ ¥ Tam wr s ¢ v e A
aff vt | v 7R, W gy waf
woet et &1 & wegwr wgw 9%
wTAY wsA, ¥ o Tt & § ek
¥ ForT /T ST & /1 &7 W
F THT KATHY 4% wAT yoavar ¥
iR m o reE T AT & 5 o
axf awx ¥

Wt Wl TATgraTE ¥ 2 i &
WL |/ &9 § Az %7 41w | 6T
& ¥ ¥ T oman & A Wy & AR
T® T3 T T, gfew T oTer AT
Tl & e A S R g RN TE X
wrdw wrar § fF ¥ A &% § aur 5
fod o st ey e ] Ry sd
@ S AT T AT FT AE FOO
T I 7T JEAT TER WA FOAHET X
a7 faay v f 3w 8 % 5479 25 ¥4OF
&7 ¥ A1z o w7 §, T G Ao
Su%T AFTEAT F ¥ fag 1 & wrelt
A oy W F B gw K1 s
#rf Terf T %) o fAg s s
s ?

o § e & ame § K
Hae T & 7 wRaT § 7 @ E
qew o Ay & =y 1 af A
Wit fearaa ¥ st selt ®Y 4 &1
B @12 aft Aty g FTAET X,
TR wizd, wfem woaer fag v

ar arefy e ot & T ST o ?
mﬁa‘ttmmﬁaﬂ # gort |
T &F TR WA FT GHTE AGT A
TF (& ¥ WETMIT ST AE ST € |
wrET ¥ daa & AT FY WA
FEIT | UF AT W FIM I FF T
fe g T g e e T &
aer # & urar | agelt arowmay A Sfed
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FEATET W ALE F 0F ¥, A AW
ot ¥ gwd W A @ A AW
TPET W ¥ qE {, 7Y o ww
et ¥ FEgT W g A KR
former foar, s At #F qawT &)
w17 wirare & wwny §Y a5 v,
g ar s wefr o gefeT F, W
ey drfoat wf § o w=ier § A
for & A &, grd o g @ o
& ey | W qreeY, WA W
REaT wA ., ... (W) ... T
w&mwﬁw&mhmg——
HTE X AT AT o g 7 A A
gy A & we oo 2 F ) F o
wg g g 6 & s ¥ F g v
wrs wwi & fod @ Y @, fasely
CE AL CIE S S S

«Y goor w X qgn (eeftamar) -
¥ Y AT TAEAE ¥ TA qF G
g ot ¥ § w9 T8 e e
& fir ogr ¥ o W w €, wfter £
& off o=fiwr 3 f—w Y
a7 gArT wE F | § @ &7 A gy
oo § fo waw weft ff & i
T e A8 ¢, & o daTg W
T ot TEATET AT AT AE FU L L.
(sgmmm=) . ..

oY wAsye fAw @ o qag S AW
# g fardy § wtx fow @ ¥ @wl
#1 qarg feur st @ §—ga faefm
21w gL i AR OTE e W
F——sft w0 orE ¥ 32 ¥ qH T
firaT—si FEO SET FT WAL I
% et mar 2, Hfew s farery & ol
faere 7t fam @, @@ & fad adw
i oy a1 @ fage S g RO ®

=¥ § Hfier @8 T wT AT I
mﬁmmwgl swmfa off, W
firedr o gfamre & frdfuat o gTeTT
T el & s s el oft Bt W
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Wit W 37 owa F o fear aw w
WY ST T A ¥ geeT gy wwa |
mfﬂﬁwﬂfﬂim&@l
oft S0 TET Wy Al qE § W
gt faer § 1 ¥ qg sl oft & g,
Y ool TAwY J@T AN @ AT A W
IT® A FW A A A | TG KA
TE FE G T A & A F—
fr @t T o6, ¥ ¥8g T St F
FEAT FAMAR, T AT TE A
T TN T@0 T A, TE A A
qgEEnEs WwWATE  (WaANTR). .
& wrgar g fx o fafaet @war Ar
¥ fv frg a@ &1 s @ ot
FRIE F AP W

W ¥ AT WA zW E ve f¥ad
A ® fam &, & 9 W gEIm
A, AT g & ag feEdt am
gz faQY 2= & AAreT ¥ q@ wqrd ¥,
IRmET ST F Fum grs I6T w0
% & & o7 wr & | 9 ¥ femr
& fr = o /.- Fon, gfemon waa &
T gF=0 & AT ag ¥y & fF -
WHTH ATTANRY &R FIA FT AN &1
T § | A ATH (sgaearer)

T g AW GG\ ¢ A1 ®
Tigar g & sawsw aroma w0 9
faret & =#ma faware @g T,
Frfaat 1+ wav ™ fagn ¥ gy
faware frar & o fawmare o
waTE & A oA faar s gk
TW qe &7 HE AT A gE ar ;v &y
SHaT g qe 9T fased af @
TANFT AT At Wy faedt awey
Pty 2, Tt o7 g ¥ @
oAt FrErme A T 1 & wEAr
Jrgar § 5 Fw aEt w1 oF sor ot
T O FEE AR 4 N A
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st sfo it & wE R I R
sgm—3te § wir Ay @ whver
sears & faars Atz 24, Afew o
st & fem s gT S —% W g
T AT T S ow T o A
war §, & SEAT g, AATYE A, WA
| AR HT oo #q AT car @, &
et g, IR i@t & fam s &
fem @ &

SHRI VAYALAR RAVI (Chirayin-
kil) On a point of order I did not
want to interrupt the maiden speech
of the hon, member But he has made
a very serious allegation agamst the
Chief Minister of a  mneighbouring
State It has serious imphcaiions
It has gone on record He said in
Hindi—I will repeat it—that Mr
Bansi1 Laj has told the Secretary of
the Congress Comnuttee that he 1s
thinking of murdering Jayaprakash
Narayan It 15 a very serious alle-
gation It has gone on record It 1s
the responsibilily of the hon member
manking 1t to prove 1t It 15 5 base-
less allegation without anv [ounda-
tion Since 1t has gone op record
it has o be subi.ntia‘ed  Other-
wise, 1t should be expunged

SHRI S A SHAMIM (Siinagar):
He dig not say that he was present
at that meeting He said ‘I have
received a letter to this effect’

SHRI VAYALAR RAVI- Mr.
Charan Singh is conspiring aganst
Jayaprakash Naravan There 15 8
report that Charan Singh 1s trying to
do 1t.

sl Tw Ewtg QIR (7FTL )
Azrwgaten, & W ¥ TEEew TA-
fror w7 g f& ot o= gPoamomr &
Hhs (Wi WY qeT7 TrY g Amar
wr ¢ & wi T { wriEEt ar qeaey
ar wv€ At eifad o wAr R formw §
AR NEAdl, AgRa AW W
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weTH Areaer off ¥y wew w3 o ary
wft ok § W< ¥ fvet wr a7 g
W wzary gur § o few ot & gre
Wt §—x® any oy fesrd & ger fear
W, T Ay § Wy §, 05 & aqfrarx
L

Y wq wegay (TWNgR) : faw
ot wft el ¥ war 3F goag v
& fir & oY oo s @ & 99 w7 wrATC
TF W ¥ N W ¥ Qe WaT §
w g A & K Iv ¥ 7g wgw J
I Wr W qrok JAN W T qeT
® €AY o FT wAAA . . (Wawin) |

oY o wive Qewr (TFEN) ¢
wwrafy off, wroar ag & fe o iR
W ¥ ¥ ofewy wff H—me
toae & ar wat # daza ¥, W F
faretrss g gooms s ar wad faers
®Y AT HEAT A TR FLATH W7 AT
Al sgrwraswy | W
Pl & wrad 4T w7 g e e I
AT Y TERTST FTA §T q2w |

st nefag wraAw qrRw (TreE-
qR): Far fadew 3=t wiware F ot
wgd & s 7y 9 9 ew gur § WK
wg Ty W g ¢ i ag oo gEr wfe-
wifeat & qrw, qg weft o aF o wr
- mWrqfed sy §1 wa
T T T B § O @@ A Fordardy
I & AN w4, wWife § oF oF
wiee & ¥ ¥ @ waw ¥ difaw
qeftitee T @ & oY o v ¥ Wy
aft g

SHRI VAYALAR RAVI: I can say
that Charan Singh has written this
letter, It is a conspiracy of these

ot sre Fing wrerew wrege : g =
T T & g §, OF W W W
woft § | Qe fewfiy ¥ war g @
an § dwwe § pr we Rl
1126 LB—11
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Y A wfed 3w & A 9w q@rn

sHrftre wTHT AW T AT W 7T
A THG qTAT T A g & faare
widat O wifgd 1 ww oA ¥
W T ¥ 9y e F7 gAwrT
F gU F1E 7Ry TAr ATAT AMAT Y
forad 2w ¥ a4 feafr dar & ascht
¢ A o T forererd 3w A wed I
aft wifgy. .. (swqaw)......

st Eon wR weaw () -

ww‘zﬁwuyﬁ:ﬂwf«a‘rw&#
FMAgaats@ eI avfrag
WA AR AAT AT T Q@ 4
A IR = W15 wATiEd F AT wAHY
ar¢ foay 919 o« woifres @ aav
FRC At | DA AT FW@AQ
Faw A T gl fma@ay
foosr ot & 9 frar & ag ot =t
w ot faer 1 & S f e swow
HATHTH 9T @7 NF A7 3@y wq {%
oY 8 IFI1 FIr A H@kma@
wﬁmmﬁ*@ﬁ wrfed .
(worwarar)

17.50 hrs.
{Mgr, DEPUTY-SpEKER in the Chair]

SHRI SHYAMNANDAN MISHRA
{Begusarai): The point of order re-
lates to a letter which is said to
have been written by some person in
Haryany stating that there is a cons-
piracy to kill Shri Jayaprakash
Narayan. It is hag beep alleged that
the Chief Minister of Haryana said
to the General Secretary of his party
that he is hatching some such cons-
piracy and it woulg not be difficult
to kill 4 person like Shri Jayaprakash
Narayan. Shri Janeswar Misra made
this remark during the course of his
speech to which objection has been
taken. If any hon. member receives
a letter of that kind, what ig this
duty in the mattery If unfortunately
it comes about and Shri Jayaprakash
Narayan is killed, the person who had
received the letter will be hauleg up
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before an enquiry. We had seen that
during the couree of the tiral of per-
sons who had killed Mahatma Gandhi,
s0 many things had been brought in,
the letter to Mr. Jain and things
like that. I think it is the bounden
duty of any hon. member to bring it
before the House, I should have
fuought that the Government ben-
ches would have welcomed this in-
formation. They coulq have contra-
dicted it the next day. The Govern-
ment benches should solemnly con-
sider it. I think nobody can prevent
us from bringing such letters to the
notice of the House. We receive so
many letters from so many constitu-
ents and we are bound to bring them
1o the notice of the House. So, if
what the hon. member has said is
expunged. 1t would be a grave in-
justice to parliamentary procedure
and also to the hon. Member who has
to discharge certain duties.

MR. DEPUTY-SPEAKER: 1 am
not totally ignorant of what happen-
ed, 1 was listening to the debate in
my room. I think it was Mr. Ravi
who raised the point of order. What
exactly he wanted to be done, he did
not make it quite clear. Laler on a
submission was made that these re-
marks shouly be expunged. We
ghould not make this point into a
mini debate. If we start making too
many submissions, it becomes a
debate within 5 debate, I am pre-
pared to hear three or four more per-
song ang after that I shall give my
ruling Let us do it in an orderly
way. I am prepared to hear you all
Why are you excited? I wil] not hear
those who have already made sub-
missions. Let us clarify the issue.
Let us not throw mud at each other.
The main point is whether all these
things that have been said should be
on record or not. That is the only
point.

DR. HENRY AUSTIN (Frnaku
lam): When an hon, Member re-
ceives information alleging 5  cons-
piracy of the type that was mention-
ed here, involving persong of the
stature of Shri Jaiprakash Narayan
or the Chief Minister of Haryana, has
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not the hon, Member a responsibility
to enqguire into it and authenticate
the records before bringing that
matter here and character is assinat-
ing several persons and creating so
much of tension? When guch g‘l!or-
mation 18 available, if it is not authen-
ticated, it should be expunged from
the proceedings,

SHRI C. M, STEPHEN (Muvattu-
puzhe): I take my stand strictly
under the rule and I insist that the
rule must be enforced. Rule 353
says:

“No allegation of g defamatory
or ineriminatory nature shall be
'made by a member against any
person unless the member has given
previous 1ntimation to the Speaker
and also to the Minister concerned
so that the Minister may be able to
make ap investigation into the
matter for the purpose of a reply:

Provided that the Speaker may
at any time prohibit any wmember
from making any such allegation 1if
he 1s of opmnion that such allegation
1s derogatory to the dignity of the
House o that no public interest 1s
served by making such allegation.”

My submussion 15 that whatever
Shri Mishra has said will not invali-
date the point raised by us. You will
have fo decide fustly whether what
wag said here would amount te an
allegation of an incriminatory nature;
secondly, whether the plea that he
received a letter is enougn of an ex-
cuse or a cover to put forth this alle-
gation op the floor of the House and,
thirdly, if an incriminatory or defa-
matory statement which is not in con-
formity with the rules of the House
has been made what exactly is the
relief to be given. I suppose that to
make a statement that the Chief Min-
ister of Haryang is hatthing a cons-
piracy for assassinating & particular
person is certainly incriminatory.
That he teceived an anonymous letter
from somebody will not make it the
less incriminatory, ‘There are 80
many Sources whereby you can ! get
information, To say ihat he could
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not get' the source would not give
him the right to air it on the floor of
the House, except in conformity wii.
the ‘procedure that is specifically sti-
pulated in the rtle, He made a state-
ment 1n violation of that. Therefore,
that shouly not bg allowed to remain
in the records of this House under the
rules. The expunction is not merely
of what he has stated but the entire
statement where this allegation is
directly or indirectly put forth so
that the records of the House would
not carry a gingle word which may
indicate that an allegation has been
made on the f{leor of the House I
want a ruling on that point of order.

18 hrs.

SHRI H, K. L, BHAGAT (East
Delhi); Sir, Mr. Stephen has quoted
uie pelevant yule. This is net an
vtdinary matter; thig ip a very ser-
vug matter, The most serious charge
has been made by the hon. Member,
Shr1 Janeshwar Misra He was say-
g that he had received a letter and.
therefore. 1t was his duty to bring it
to the notice of the House. It 15 amaz-
ing for me 1o hear that any letter
which 1; aksolutely without any
basis should be read out i the House
without verifying it. It was the first
duty of Mr. Misrx, 1f he has received
the Jetter of the kwnd, to satisfy him-
self and then hand it over to the
police;: In this ,House, if a Member
makes a defamatqry and incrimina-
tory sllegation—this House is open to
the press—+the damage iz done. What
happeng to the person affected? 1f
you allow this House to develop into
what it is developing, any person can
get up and sayv anything,

There are certain rules and restric-
tions on the Members' right to gpeak
in the House We receive hundreds of
anonymous letters. If we try to do
what he has dpne, there will be no
end to it I would say that the alleged
Jetter has been written, obviously,
with a political motive. It is a conspi-
racy to create a fabricaleg allegation
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Therefore, in the interest of proper

functioning of Parliament, this sort
of a thing should not be allowed.

This is a very serious matter, I
would request you to see that the
rules of procedure of the House are
p.operly followed and that these
things are not allowed, and the person
affected is protected,

Q8o gHo WAt (FT99R) : g%
TEA F1 AT 4% § P g% o oy
™ e & fowd ag § fr gfaon ©
T AR T wgr g oo o g
aan i fafedz #73 @r qu
AT G 47 § 1 TZ UF faTh ®
AT R FGA @ § 15 aqR
i el §3 W g gew A
@i ot fowd wada A mead
F A H g AR A g & T Ay

(¢rTcda)
1t is just to revive their ‘memory.
This 15 what happened in the House.
I read wut a letter which was written
by somcone. He wrote that he will

be killeg because he did not support
atii-go-laiia movement The Speaker

allowed me. I read out the letter.
(Interruptions),
The Speaker, in his wisdom re-

ferred the entire matter to the Home
Mimister and he wsa given protection.
There are scveral instances like this.
Here he has read out a letter. I do
not agree with the pilitiecs of Mr.
Jayaprakash Narayan. But the point
is this. The statement which has been
made by the hon. Member on the
basis of scme information may be right
or wrong. It should not be expunged
now. It should come on record. An



327 No-Confidence Motion  JULY 24, 1874

investigation should be made and if
the letter is false or fabricated or
is meant for political purposes, then
he will face the consequences. If it
ig true, it will stand. I would ze-
quest you not to expunge this in
the larger interest of Parliamentary
democracy,

I would also like to point out that
often nameg are mentined 1in this
House by Ministers or members of
those outside, of those who are not
here to defend themselves. 1 would
request them not to mention such
names since this is a consequence of
that,

SHRI HARI KISHORE SINGH
(Pupri): Sir, I want to make a sub-
missgion..,,

MR. DEPUTY-SPEAKER: We
have heard enough. There is no more
fresh point, Please sit down. I think,
all the points that are to be submit-
ted have been made. If you want to
convert this into a mni-debate, it is
left to the pleasure of the House.

AN HON. MEMBER: Two more
from here

MR DEPUTY-SPEAKER: Two
more from here, two more from there,
if it goes on like this, it becomes a
mini-debate  (Interruptions) Order,
please, Whenever Pandeji speaks, I
am attracted by him, more particu-
larly by his beautiful moustache
Will you kindly keep quiet for some
time?

The limited question ig whether
what Mr Janeshwar Mishra had said
and everything thatthe members have
said after that relating to this should
form part of the record or not. That
is the point. Now I will first go by
the rules. Mr, Stephen has drawn
my attention to two rules; one is 353
and the other is 880, I will first go
to rule 353 which reads like this:

“No allegation of a defamatory
or incrimimatory nature shall be
made by a member against any
person unless the member has
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given previous intimation to the
Speaker and also to the Minister
concerned so that the Minister may
be able to make an investigation
into the matter for the purpose of
al‘ply."

Then there 18 a provision,

“Provided that the Speaker may
at any time prohibit any member
from making any such allegation if
he is of opinion that such allega-
tion is derogatory to the dignity of
the House."

“....or that no public interest is
served by making such allggation”
Now, there are two aspects of it here.
The first 1s prolubition that this kind
of a defamatory statement should not
be made. But despite everything—I
am not saying defamatory or not—
despite everything the statement has
been made by Mr. Mishra and it has
been strongly refuted, strongly con-
tradicted from this side—both gides
are there. Now the only thing that
is open to the Speaker is that if a
Member 'makes a statement and he
continueg after he has prohibited him,
then only he comes in and can say
now that I have prohibited you, you
cannot continue and from that point
onwards whatever is said will not
form part of the record. But what-
ever has been said before in spite of
efforts, once it has been said, it forms
part of the record. This is the inter-
pretation of this Rule. And, I think
Mr. Stephen, if you read this rule
very carefully you will gee that the
scope of the Speaker is limited only
after he has prohibited. That 1is
about thig rule....

SHRI A. P. SHARMA (Buxar): Not
from that point of view. (Interrup-
tions)

MR. DEPUTY-SPEAKER: Order
please. Why are you getting excited?
1 know that the Chairman hag not
prohibited and, therefore, whatever
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has been said under this Rule capnot
be expunged..(Interruptions).

SHRI C. M. STEPHEN: The point of
order raised was..

MR. DEPUTY-SPEAKER: I am
giving the interpretation of the rules.
Now, I come to Rule 380....

SHRI C. M. STEPHEN:. If you
permit me, before you go to.Rule 380,
the point of order raised ig that he
has violated this rule. I want a ruling
on that point of order whether he has
violated the rule or not. Then, we
come to relief,.. (Interruptions)

MR. DEPUTY-SPEAKER: Now, 1
come to Rule 380. It says:

“If the Speaker ig of opinion that
words have been used in debate
which are defamatory or indecent or
unparliamentary or undignified, he
may, in his discretion, order that
such words he expunged from the
proceedings of the House.”

Let us come there.....

SHRI K. LAKKAPPA (Tumkur):
You use your discretion and expunge
it.

MR. DEPUTY-SPEAKER: I wil] take
the first of the first part, to use ‘my
discretion but my discretion alsg will
be the discretion of all of us.

We have to consider.....

PROF. MADHU DANDAVATE: Also
the discretion of the earlier Chairman.

MR. DEPUTY-SPEAKER: Now, the
question is: if the Chair, in its dis-
cretion, thinks that these words are
defamatory, indecent, unparliamentary
and undignified, he may expunge,

SHRI C. M. STEPHEN: It is not
‘and, it is ‘or’. ‘or",

MR. DEPUTY-SPEAKER: Perhaps
you ave right, it is “or™. Not all of
them together, amy one of them.
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SHRI K. LAKKAPPA: The term
‘Khaneka Bacha’ ig defamatory and
derogatory.,. (Interruptions).

SHRI G, VISWANATHAN: : They
say that the entire speech should be
expunged.

MR, DEPUTY-SPEAKER: Now, I
would like to refresh the memory of
the Memberg of what happened only
yesterday. I read in the papers and
records—correct me if 1 am wrong—
and it was publisheg in the papers
this morning. One of the speakers in
the debate—I need not name him—had
made very strong statements relating
to the Prime Minister herself yester-
day. Allegation was 'made that Rs.
One crore was brought to her resi-
dence because of the consent...
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SHRI S. M. BANERJEE: Don't
mention it, Sir, it will again come on
record.. .

MR. DEPUTY-SPEAKER: It is
already in the papers. It came out in
all the national papers.

SHRI G. VISHWANATHAN: No
objection wac taken, (Interruptions).

MR. DEPUTY-SPEAKER: Order
please. He said, with the rise in the
price of the cars—as a result of that—
so much money hag been brought and
all that. Now, will the House not
consider whether an uncorroborated
statement like that—because, in any
case it was a statement made, and no
proof had been produced, (Interrup-
tions) Why don't you listen to me?
Order please. When I finish perhaps
you will be the happiest person. Why
do you get excited? Now, in respect
of that kind of uncorroborated state-
ment—I would put it to the House—
whether it 'may be considered s
defamatory or not. (Interruptions)
Order please, please sit down,

SHR] G. VISHWANATHAN: No-
body objected from that side.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): That thing is not before
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the House. That was what happened
yesterday. You can give your ruling
about what happened today. But
please do not put that statement of
Mr. Jyotirmoy Bosu which happened
yesterday You need not do that,

Dr. HENRY AUSTIN: It was some
other issue; today it is not relevant.

MR, DEPUTY-SPEAKER: I will
hear you all again, but kindly hear
me in peace Please sit down. That
statement yesterday was allowed to go
on recurd,

SHRI1 G, VISWANATHAN: Nobodv
challenged it.

MR DEPUTY-SPEAKER:
sit down Let me finish.

Kindly

SHRI BHAGWAT JHA AZAD: We
want to hear you only on this part
which has arisen today. Yesteiday
you were not thcre We have not
asked for your decision on that state-
ment of yesterday. We have asked
you gbout what happened today only

MR, DEPUTY-SPEAKER: 1 am
coming to that Please resume your
gseat. Order please,

Please sit down. And listen to me
I am going to hear you

According to me, any unsubstan-
tiated allepation of a serious nature
against any person in high authority
—therg is nobody ip higher authority
than the Prime Minister—is of a
defamatory character.. ..

SHRI C. M. STEPHEN: No, Sir.

MR, DEPUTY-SPFEAKER: Why
don’t you understand me?

SHRI C. M. STEPHEN: On a subs-
tantive motion, that allegation was
made. Under Rule 353, no allegation
shall be made . (Interruptions).

MR. DEPUTY-SPEAKER; Mr.
Stephen, will you kindly sit down?
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SHRI C. H. MOHAMMED XKOYA
(Manjeri): Mr. Stephen is not the
Speaker. Mr, Speaker should give hi_l
ruling. You see the pitiable condi-
tion of the Deputy-Speaker—he is still
standing.

MR. DEPUTY-SPEAKER; Now you
wil] plesse hear me. I had gaid sthat
every Member of thig House has to
speak with a great sense of responsi-
bility. And unless anq until he has
compleiely satisfled himself that any
statement that he makes has a basis
of truth, he should not make that
statement and any unsubstantiated
statement of whatever nature iz of a
defamatory character.

Now you will say ‘yes* but, some
tuue ago, you all shouted. Now,
kiuidly sit down When the Speaker,
in his discietion, decideg that a certain
allezation 15 of a defamatory nature
apd when that decision is taken, we
have also tg bear in mird the kind of
1epercussion, whatever decision 1s
taken here, that it has on the country,
01 the natin and on the minds of the
p~ople That has to be taken nto
consideration.

Theretore, I think that this House
should make own decision here with
extreme seriousness I would, there-
fore, appeal to you sincerely to hsten
to what I say; you may or may not
agree Now, here, an allegation has
been made, a letter has been read by
Mr Janeshwar Mishra .

SHRI S. M. BANERJEE: Copy of
the letter.

MR. DEPUTY-SPEAKER: Or a copy
of the letter has heen read by him.

SHRI S. M. BANERJEE: 1t is
addrensed to Government.

MR DEPUTY-SPEAKER: What-
ever it is, he has read a letter.

AN HON, MEMBER: He. did not
read but he referred to it.

MR. DEPUTY-SPEAKER: It may
be that he referred to it, I was not
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+ here and %0 I am not sure. I do not
Know because I was not here, It may
be that he read it or it may be that
he read it or it may be that he refer-
red to it. But the meaning ot it was
that a certain conspiracy was hatched
in which the name of the Chief
Minister of Haryana was mentioned.

SHRI PILOO MODY: Miserable
fellow, 2

MR. DEPUTY-SPEAKER; .... that
the respected leader Shri Jaya Prakash
Narayan will be done away with. That
1s the meaning of what he said, and
that has been strongly refuted..

SHR1 C, M. STEPHEN: How can
we refute? We cannot refute. We
object to that. We do not refute.
How can we?

MR, DEPUTY-SPEAKER: 1 chall
gquote the words of Mr. H. K L.
Bhaga! just now. He said ‘This 15 a
fabricated conspuacy’. Those are the
words of Mr, Bhagal. They are on
record and 1 am repealing it. Those
are his words. Mr Bhagat has nodded
hig consent that he said this that this
15 a fabricated conspiracy.

SHRI K P. UNNIKRISHNAN
(Badagara); But the pomnt of order is
on something else.

MR. DEPUTY-SPEAKER: If that is
not refutation, then I do not under-
stand what refutation is. It has been
strongly refuted by the Members of
the ruling party with a big majority,
and there have been s'rong protests
against it that this is utlerly false and
that is a fabrication. They have said
that,

Now, I would like hon. Members to
consider the role of this House. I had
said on more than one occasion that
this House is not only a reflection of
the country but it is also a barometer.
It registers the moods in the country
and it reristers the kinds of tensions
and other things that happen in the
country angd they find a reflection here

No-Confidence
Motion
PROF, MADHU DANDAVATE: 1
had said also that that i1z why the
mercury goes up.
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M., DEPUTY-SPEAKER: The
question 1s Whether we would like
uns House to act really as an instru-
ment ol the nation which it should be,
to reflect what is hlppening in this
nation, right from the people who are
some of the most intellectual in the
world down to people who do not
know how to read and write, whether
we would like this House to be a
sensitive instrument to measure the
.nood of the nation, and whether we
would like this House to serve that
purpose and to impress uypon the
penple of this nation that whatever be
thely difficulties, whether their diffi-
culties are solved or noti, at least this
1!iuse 1s sensilive to their problems”
Or would we like the House to be
used as a kind of sledge-hammer so
that whatever happens in thig country
may be tamped down and must be
suppressed? 1 would like hon. Mem-
bers to consider what should be the
real role of this House.

We are living in convulsive times,
The times are changing in the country.
The question is whether we should
reflect that and whether we should
measure that or not. Now, things are
happening in this country. Shri Jaya
Prakash Narayan is involved in a
movement, rightly or wrongly. 1t is a
matter of opinion; many people think
that it is not right. These things are
there and have been mentioned. Many
kinds of things may happen or may
not happen. A certain thing has been
said and objection has been raised 1
think even if we say that it will go
out of the record, it meang that only
the papers cannot publish it, but
people cap talk about it that this thing
has happened here. and this can be
done by word of 'mouth,

Therefore. according to me, an
allegation has ben made, a wild
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unsubstantiated allegation has been
made, and it has beep refuted very
strongly.

SHRI SHYAMNANDAN MISHRA
Not only allegation, but grave infor-
mation has been given.

MR. DEPUTY-SPEAKER. Yes—put
it that way—information which has
not been investigated,

SHRI C. M. STEPHEN: Are you
giving your ruling or giving your
personal opmion?

MR, DEPUTY-SPEAKER: 1 am
giving my ruling I wall finish it now.
Information which hag not been sub-
stantiated has been given Therefore,
there 18 no difference between infor-
mation and allegation,
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SHRI SHYAMNANDAN MISHRA:
For investigation by Government,

MR, DEPUTY-SPEAKER: I feel
that this House as a responsible body,
should take note of all these things.
These things have been alleged. This
kind of information has been passed
on. The House should take note of
it. The Government should take
note of it. Everything is on record, I
do not think that anything should be
expunged,

The House stands adjournsd till
11 00 A.M. tomorrow.

18.33 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
July 25, 1974/Sravana 3, 1896 (Saka).



